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INTRODUCTION

In view of the recent amendment redd the Patents Act, 1970 by the Patents (Amendment) Act, 2005
effective from 03 January 2005, the Official Journal of The Patent Office is required to be published unde
the Statute. This Journal is being published on weekly basis on evday Eovering the various proceedings

on Patents as required according to the provision of Section 145 of the Patents Act 1970. All the enquiries
this Official Journal and other information as required by the public should be addressed to the Control

General of Patents, Designs & Trade Marks. Suggestions and comments are requested from all quarters sc

the content can be enriched.

(Om Prakash Gupta)
CONTROLLER GENERAL O F PATENTS, DESIGNS & TRADE MARKS

315 JANUARY, 2020
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THE PATENT OFFICE
KOLKATA, 31/01/2020
Address of the Patent Offices/Jurisdictions
The following are addresses of all the Patent Offices located different places having their Territorial
Jurisdiction on a Zonal basis as shown below:

Office of the Controller General of Patents, 4 The Patent Office,
Designs & Trade Marks, Government of India,
Boudhik Sampada Bhavan, Intellectual Prop erty Rights Building,
Near Antop Hill Post Office,S.M.Road,Antop Hill, G.S.T. Road, Guindy,
Mumbai & 400037 Chennai 6600 032.
Phone: (91)(22) 24123311, Phone: (91)(44) 2250 208B4
Fax: (91)@22) 24123322 Fax :(91)(44) 2250 2066
E-mail: cgpdtm@nic.in E-mail: chennai-patent@nic.in
x  The States of Andhra Pradesh,
Telangana, Karnataka, Kerala, Tamil
Nadu and the Union Territories of
Puducherry and Lakshadweep.
The Patent Office,
Government of India, 5 The Patent Office (Head Office),

Boudhik Sampada Bhavan,
Near Antop Hill Post Office,S.M.Road,Antop Hill,
Mumbai & 400 037
Phone: (91)(22) 24137701
Fax:  (91)(22p4130387
E-mail: mumbai -patent@nic.in
x  The States of Gujarat, Maharashtra, Madhya
Pradesh, Goa and Chhattisgarh and the Uni on
Territories of Daman and Diu & Dadra and Nagar
Haveli

The Patent Office,
Government of India,
Boudhik Sampada Bhavan,
Plot No. 32., Sector-14, Dwarka,
New Delhi 6110075
Phone: (91)(11) 25300200 &8032253
Fax: (91)11)28034301& 28034302
E.mail: delhi -patent@nic.in
x  The States of Haryana, Himachal Pradesh, Jammu
and Kashmir, Punjab, Rajasthan, Uttar Pradesh,
Uttaranchal, Delhi and the Union Territory of
Chandigarh.

Government of India,

Boudhik Sampada Bhavan,
CP-2, SectordV, Salt Lake City,
Kolkata - 700 091

Phone: (91)(33) 867 1943/44/45/46/87
Fax:  (91)(33) 2367 1988
E-Mail: kolkata -patent@nic.in

x Rest of India

Website: www.ipindia.nic.in

www.patentoffice.nic.in
All applications, notices, statements or other documents or any fees required blye Patents Act, 1970
and The Patents (Amendment) Act, 2005 or by the Patents (Amendment) Rules, 2006 will be received
only at the appropriate offices of the Patent Office.
Fees:The Fees may either be paid in cash or may be sent by Bank Draft or Chequesypble to the Controller of
Patents drawn on a scheduled Bank at the place where the appropriate office is situated.
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SPECIAL NOTICE

18 Months publication as required under Section 11A of the Patents Act, 1970
as amended by the Patents (Amendment) Act, 2005.

Notice is hereby given that any person at any time before the grant of Patent may give representation by wa
oppositionto the Controller of Patents at appropriate office on the ground and in a manner specified und
section 25(1) of th&’atents (Amendment) Act, 2008ad with Rule 55 of the Patents (Amendment) Rules,
2006.

Notice is also given that if any interested parsequests for copies of the complete specification, drawing and
abstract of any application already published, the photocopy of the same can be supplied by the Patent Offic
per the jurisdiction on payment of prescribed fees of Rge8/page. If anyurther details are required to be

obtained, the same can be provided by the respective Patent Offices on request.

(Om Prakash Gupta)
CONTROLLER GENERAL OF PATENTS, DESIGNS & TRADE MARKS
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SPECIAL NOTICE

Under the new provision of the Patents Act, 1970 as amended by the Patents (Amendment) Act, 2(
and Rules there under, Publication of the matter relating to Patetitse Official Gazette of India Part I,
Section 2 has been discontinued and instead The Official Journal of the Patent Office is being publist
containing all the activities of The Patent Office such as publication of all the patent applicatioris8"after
months , grant of patents & all other information in respect of the proceedings as required under the provisit
of the Patents (Amendment) Act, 2005 and Rules thereunder on weekly basis dfriehasry

The Journal is uploaded in the website evengdy. So Paper form and GROM form of the Journal are
discontinued from 01/01/2009.

SPECIAL NOTICE

Every effort is being taken to publish all the patent applications under section 11(A) of the Patents A
However, if duplication of publication of grapplication is found, then earlier date of publication will be taken
for the purpose of provisional protection for applicant and Patent Office will grant Patent not before six mont

from the date of second publication, provided that there is therelsrdgarty representation.
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In addition to the declared Holidays each members of the staffs of this office may also be permitted to avail of any tw

LIST OF RESTRICTED HOLIDAYS FOR THE YEAR

- 2020

holidays to be chosen by him/her out of thesiicted Holidays given below, after giving prior intimation.

Restricted Holidays & Connected Festivals Month & Date | Days of Week
1. | New Years Day January 01 Wednesday
2. |Guru Govind Singhoés Bir{ January02 Thursday
3. | Lohri January 13 Monday
4. | Makar Sankranti/Pongal January 15 Wednesday
5. | Pongal January 15 Tuesday
6. [Net aj i Subhash Chandr a January 23 Thursday
7. |Guru Ravidasodés Birthday February 09 Sunday
8. |Swa mi Dayananda Sar aswal February18 Tuesday
9. | Shivaji Jayanti February 19 Wednesday
10. | Maha Shivaratri February 21 Friday
11. | Holika Dahan/Dolyatra March 09 Monday
12. | Hazrat Ali,s Birthday March 09 Monday
13. | ChaitraSukladi/Gudi Padava/Ugadi/Cheti Chand March 25 Wednesday
14. | Easter Sunday April 12 Sunday
15. | Vaisakhi/Vishu April 13 Monday
16. | Mesadi/Vaisakhadi (Bengal)/Bahag Bihu (Assam) April, 14 Tuesday
17.|Guru Rabindranat hés birj May 08 Friday
18. | Jamatul-vida May 22 Friday
19. | Rath Yatra June 23 Tuesday
20. | Raksha Bandhan August 03 Monday
21. | Janmashtami August 11 Tuesday
22. |Par si New Year s day/ Na August 16 Sunday
23. | Vinayaka Chaturthi/Ganesh Chaturthi August 22 Sunday
24. | Onam or Thiru Onam day August 31 Monday
25. | Dussehra(Maha Ashtami) (Maha Nabami) (Adhtl) October 24 Saturday
26. | Vijay Dashmi (Bengal, Kerala) October 26 Monday
27. | Maharshi Valmikis Birthday October 31 Saturday
28. | Karaka Chaturthi (Karva Chouth) November 04 Wednesday
29. | Naraka Chaturdasi November 14 Saturday
30. | Govardhan Puja November 15 Sunday
31. | Bhai Dyj November 16 Monday
32. | Pratihar Shashthi or Surya Shasthi (Chhat Puja) November 20 Friday
33.|Guru Tegh Bahadur 6s Mar { November?24 Tuesday
34. | Christmas Eve December 24 Thursday

(Sanjay Bhattacharya)
Dy. Controller of Patents & Designs

& Head of Office
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Early Publication:

The following patent applications have been published under section 11A (2) of The Patents (Amendment) Act 2005 and rule
24A of The Patents (Amendment) Rules, 2006. Any person may file representation by way of opposition to @untroller of
Patents at the appropriate office against the grant of the patent in the prescribed manner under section 25(1) of the Patents
(Amendment) Act 2005 read with the rule 55 of The Patents (Amendment) Rules, 2006:

(12) PATENT APPLICATION PUBLICAION (21) Application N0.201911020028 A
(19) INDIA
(22) Date of filing of Application :21/05/2019 (43) Publication Date : 31/01/2020

(54) Title of the invention : PROCESS FOR RECOVERING POLYVINYL BUTYRAL (PVB) FROM LAMINATED GLASS

(51) (71)Name of Applicant :

Internatbnal:B32B0017100000,829B0017020000,C08L0029140000,C08J0011040000,B29B001: 1)ROMANI INNOVATION PRIVATE LIMITED -

classificatiol Address of Applicant :Plot NeéGR 52, Street No. GR

(31) Priority 2,, Ganpati Dham

Document :NA IndustrialArea, Sankhol BahadurgarhJhajjar,Haryana

No Haryana India

(32) Priority,N A (72)Name of Inventor :

Date ’ 1)Rathi, Anil

(33) Name

of priority :NA

country

(86)

Internationa

Application :NA

No ‘NA
Filing

Date

(87)

Internationa,

Publication *

No

(61) Patent

of Addition

to

Application “2

Number °
Filing

Date

(62)

Divisional tc

Application :NA

Number  :NA
Filing

Date

(57) Abstract :

A process for recovering polyvinyl butyral polymer(BVB) by recycling damaged laminated glass of cars that comprises the steps of. crushing laminated gl
obtain a crushed laminated glass; moisturing/watering/humdification the crushed laminated glass by adding suitablesabbragaletergentwyder) to form a
humidified glasspolymer mixture; storing the humidified glagslymer mixture under ambient moisture and temperature to maintain humidifying conditions ar
separating the polymer from the laminated glass by treating the humidifiegpghaser mixture. The process for recovery of polyvinyl butyral (PVB) granules fr
windshield glass, humidifies the windshield glass to obtain humidified-BlBsmixture and seperates and pelletizs PVB from the humidified-BMBsmixture to
produces P®B granules.

No. of Pages : 1 No. of Claims : ¢
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA

(22) Date of filing of Application :14/10/2019

(21) Application
N0.201911041570 A

(43) Publication Date :
31/01/2020

(54) Title of the invention AN AUTOMATIC CLEANING SYSTEM FOR A GRID OF SOLAR PANELS

(51)
Internationa:A61F0013000000,F24S50040200000,B64C0039020000,B08B0001040000,B23K000¢
classificatiot
(31) Priority
Document :NA
No
(32) Priority
Date NA
(33) Name
of priority  :NA
courtry
(86)
Internationa
Application :NA
No ‘NA
Filing
Date
(87)
Internationa,
Publication -
No
(61) Patent
of Addition
to
Application Hﬁ
Number )
Filing
Date
(62)
Divisional to
Application :NA
Number :NA
Filing
Date

NA

(71)Name of Applicant :
1)Skilancer Solar
Private Limited
Address of Applicant
‘H.No. 1001, Sector 55,
Faridabad, Haryana
121004, India. Haryana
India
(72)Name of Inventor :
1)Neeraj Kumar

(57) Abstract :

An automatic cleaning syst (100) for a grid (202) of solar panels (2022) comprises a frame (102) having a first side (1022)
second side (1024) and a cleaning brush (104), a plurality of wheels (106) provided on the first side (1022) and theesgidin)
for enabling movment of the frame (102), one or more motors, disposed in the first side (1022) and/or the second side (102
connected with the cleaning brush (104) and the plurality of wheels (106), a cover (110), an activation mechanism iselslirg
panel (108 mounted on the cover (110), one or more sensors disposed on and around a surface of the sensing panel (108)
microcontroller connected with the one or more sensors and the one or more motors and a power source to provide efectar

the one or me motors and the activation mechanism. [FIGURE 1]

No. of Pages : ZNo. of Claims : 1
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(21) Application

(12) PATENT APPLICATION PUBLICATION N0.201911052685 A

(19) INDIA
(22) Date of filing of Application :18/12/2019 (43) Publication Date : 31102020

(54) Title of the invention : NOVEL TREATMENT OF PILES & HAEMORRHOIDS THROUGH TOPICAL USE OF PLANT
EXTRACTS, VOLATILE OILS AND OIL BLENDS

(51) (71)Name of Applicant :

Internationa:A61K0008970000,A61K0036185000,A61K0008920000,A61K0036280000,A6 16GRIR0(| 1)BAHL AMUL SHRADHA

classificatiot Address of Applicant :22,

(31) Priority SUKHDEV VIHAR, NEW DELHI-

Document :NA 110025 Delhi India

No (72)Name of Inventor :

(32) Priority_NA 1)BAHL AMUL SHRADHA

Date '

(33) Name

of priority :NA

country

(86)

Internationa

Application :NA

No ‘NA
Filing

Date

(87)

Internationa,

Publication -

No

(61) Patent

of Addition

to

Application “2

Number
Filing

Date

(62)

Divisional tc

Application :NA

Number ‘NA
Filing

Date

(57) Abstract :

The present invention relates to relieving the symptoms of Piles & Haemorrhoids, through the use of nanocellopathyyraerérfvieadly
technology. The invented COMFORT (P) is mixture of main oils, carrier oils, Aloa &el, Shea Butter and other emollients for the treatment
Piles & Haemorrhoids. The key ingredients of the invented COMFORT (P) include extracts of Main Oils comprising Tea Trder,L@ygress,
Frankincense, Helichrysum, Juniper Berry, GeraniuntdiH&lyrrh. The key ingredients of the invented COMFORT (P) include extracts of Ce
Oils comprising Mustard, Castor, Coconut, Avocado, Witch Hazel, Til, Sunflower. The invented COMFORT (P) helps strertgthanaifrectur
area for rectification of plapsed haemorrhoids. Further it eases the evacuation procedure and reduces painful spasms by external use ol
without disturbing the body metabolism. In the present invention, COMFORT (P) which is the code name of invented galed ¢feoery
principles and nanotechnology along with a blend of different plant oils and herbal extracts mixed together. This tectholiegyhe use of plal
extracts and volatile oils in nano form and blended for synergetic effect and impact on the homadbsisman bodies. 100% natupdént
extracts based oil blend with no added chemicals. Trans dermal diffusion or permeation takes place, using the skintasrffusegiant extraci
volatile oils and oil blends. The invented COMFORT (P) had fifeebf minimum five years and very cost effective.

No. of Pages : 1No. of Claims : 1
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA

(22) Date of filing of Application :12/08/2019

(21) Application
N0.201914032580 A

(43) Publication Date :
31/01/2020

(54) Title of the invention : COMPUTER SYSTEMS AND METHODS FOR A MENTEE TO RECEIVE CONSULTATION AN

GUIDANCE FROM A MENTOR

(51)

(72)Name of

Internationa:G06Q0010100000,H04M0003510000,H04N0021475000,G06Q0010060000,G06Q003(| Applicant :
classificatiol 1)DGGURU

(31) Priority LEARNING
Document :201811045664 SOLUTIONS

No PRIVATE LIMITED
(32) Priority Address of

Date :03/12/2018 Applicant :FIRST
(33) Name FLOOR, A148,

of priority :India DEFENCE COLONY,
country NEW DELHI, SOUTH
(86) DELHI, DELHI,
Internationa 110024 Delhi India
Application :NA (72)Name of Inventor
No ‘NA :

Filing 1)Ashish Khare
Date 2)Smruti Kanta
(87) Mohanty
Internationa
Publication * NA
No
(61) Patent
of Addition
to
Application mﬁ
Number

Filing
Date
(62)

Divisional to
Application :NA
Number ‘NA

Filing
Date
(57) Abstract :

A method for a mentee to receive consultation and guidance from a mentor comprises registering one or more mentoreyi
and one or more mentee devices (108E) on a computer e :
or more personal profiles of the one or more mentors and the one or more mentees, receiving a request from a men@3) e
receiving consultation and/or guidance on a problem, comparing/matching the respective personal profiles of the onesntarx
and the personal profile of the mentee, allocating a mentor of to the mentee based on the comparison and tteely@ cloled,
establishing a communication channel between the mentor device (106) of the mentor and the mentee device (108) oftthe
share a subject matter of the problem and providing the guidance and/or the consultation from the mententeghe m

No. of Pages : £No. of Claims : 5
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(21) Application N0.2020110023:

(12) PATENT APPLICATION PUBLICATION A

(19) INDIA
(22) Date of filing of Application :20/01/2020 (43) Publication Date : 31/01/202

(54) Title of the invention : TMEVELOP EFFICIENT SYSTEM FOR DETECTING PARKINSON DISEASE USING IOT

(51) (71)Name of Applicant :
Internationa:A61B0005000000,A61B0005047600,A61B0005040000,C07K0014470000,A61B0005!| 1)VINAY PATHAK (RESEARCH
classificatiot SCHOLAR)
(31) Priority Address of Applicant :SC &SS,
Document :NA JAWAHARLAL NEHRU
No UNIVERSITY, NEW DELHI-110067,
(32) Priority_NA INDIA. Pan No: AVOPP8763G Emai
Date ’ ID: vinaypathak85@gmail.com Delh
(33) Name India
of priority :NA 2)KARAN SINGH (ASSISTANT
country PROFESSOR)
(86) 3)MANISHA MANJUL
Internationa (ASSISTANT PROFESSOR)
Application :NA 4)DR.ARPIT JAIN
No ‘NA (72)Name of Inventor :

Filing 1)VINAY PATHAK (RESEARCH
Date SCHOLAR)
87) 2)KARAN SINGH (ASSISTANT
Internationa, PROFESSOR)
Publication * 3)MANISHA MANJUL
No (ASSISTANT PROFESSOR)
(61) Patent 4)DR.ARPIT JAIN
of Addition
to
Application “2
Number °

Filing
Date
(62)
Divisional tc
Application :NA
Number  :NA

Filing
Date
(57) Abstrat:

There are various diseases arising in the world with new unexpected areas. Each disease has its own symptoms anchemas. Sernapable
fight against these diseases but most of them are a part of the attacks done by the diseases.i®hi§OEYVELOP EFFICIENT SYSTEM
FOR DETECTING PARKINSON DISEASE USING IOT introduces the Parkinson's disease patient with the idea to work their body waithm:
the help of artificial life to their neurons by adding a chip known as ElectroencephalpB) into their brains that work in the form of
wearable devices. This is required for those people who are suffering from this disease and could not able to comnhuaincgteeniteople just
because they cannot able to send their signals propeHe tarain because they do not get the signals on time because of dead neurons. Thi
invention is going to introduce architecture to work on the brain by using several chips, which help to send signalseral thedaator/
transmitter who sends to do vkor

No. of Pages : zNo. of Claims : !

The Patent Office Journal No. 05/2020 Dated 31/01/2020 5983



(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :20/01/2020

(21) Application
N0.202011002473 A

(43) Publication Date :
31/01/2020

(54) Title of the invention : A BIODEGRDABLE IONIC POLYMER MEMBRANE AND METHOD THEREOF

(51)

Internationa:A61K0009160000,C08J0005220000,C08K0005053000,C08L0051080000,B01D0067

classificatiot

(31) Priority

Document :NA

No

(32) Priority

Date NA

(33) Name

of priority  :NA

country

(86)

Internationa

Application :NA

No ‘NA
Filing

Date

(87)

Internationa,

Publication -

No

(61) Patent

of Addition

to

Application Hﬁ

Number )
Filing

Date

(62)

Divisional to

Application :NA

Number :NA
Filing

Date

NA

(71)Name of Applicant :
1)The Registrar,
Graphic Era Deemed
To Be University
Address of Applican
:566/6, Bell Road,
Clement Town, Dehradi
248002, Uttarakhand,
INDIA Uttarakhand Indi
(72)Name of Inventor :
1)VARIJ PANWAR

(57) Abstract :

The present invention provides a composition and method of preparation of biodegradable ionic polymer membrane (IPM).
composition comprises an extract of sugarcane and a water soluble biodegradable polymer. A liquid exact of sugarcanaits
electrolyte for developing IPM. The developed biodegradable IPM generates electrical conduction by sugarcane juice elect
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(57) Abstract :

In present years, Blockchain is a most impdrtarinvention in current technology. Blockchain is a very much secure, easily shared and wor
various distributed ledgers. Blockchain is change the working environment from centralized to decentralize. Blockchmaovedpreblem of
Single point éfailure (SPOF). In blockchain, you can easily track all previous transactions and can validate the future transactmmaribus
benefits in blockchain, number of organization work on blockchain technology for providing solutions and manyethersiag on security
issues in blockchain like 51% vulnerability, private key security, double spending, criminal activities, transaction deakagentracts and man
others. This project highlights a smart military equipment logistic system in wdgichill develop a blockchain network to track and secure all
transaction related with logistics system like manufacture units, repairing department, military warehouse and invesmorgguijppment parts
purchase unit. We store all transactions onlathain and remove fraud and misuse of logistics. In this system a secure authentication and
authorization has been done before adding any block in blockchain network. Objebigign and implement secure and robust Smart Militar
Equipment Logistic Sstem. Increase the stability of the Logistic system with minimal infrastructure and security mechaRiavisle secure
authentication/authorization mechanism to make it-igamdly. Open wide scope for intra military transactions and accounttplitstavith the
help of blockchain technologyake Logistics services more efficient compared to the normal logistic syMeke Logistic application secure
from compromising with verified device concefdevelop secure channels to protect the-reind communication. Keywords: Smart Logistic
system, Private Blockchain, Cloud computing, authentication, authorization.
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(57) Abstract :

Disclosed is a method of monitoring health of a user. The method may include receiving a first parameter, which is oratgen
of blood of the user (e.g. a patient). The method may further include receiving a second parameter, which is the abaghge in
volume (and the heart rate). The method may further include receiving a third parameter which is the insulin levetenfdahd
receiving a fourth parameter which is the weight of the user. The method may further include determining a health ;ndegrof
based on the first parameter, the second parameter, the third parameter, and the fourth parameter. [ThedevithlHks. 1]
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(57) Abstract :

The Invention IERWall is A method for constructing a seismic wall in which corrugated shests are incorporated in a horizontal direction il
plane of a column / beam frame or a column / slab frame that generates interlayer deformation by horizontal tastecdprerete pillars / beam:
or columns / slabs are piastalled with studsrad plates joined to the studs in advance. A frame for joining is attached to the outer periphery
corrugated steel sheet, and the corrugated steel sheet is incorporated in the plane of the column / beam frame of gtabctsthmenin such an
arrangement that the folding line is in the horizontal direction.
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The present invention relates to a traumatic facectietemethod, comprising the steps of; passing image containing the traum
face images to be restored and recognised for detection of image inconsistency; checking image for irregularities and forge
capturing the face region using appropriate stasisand machine learning techniques from thegxessed image, analyzing the
extracted face for revamping (reconstruction of face image), computing patches on face regions severely affected didingg re
stage; generating regenerated face imagéseasutput; calculating features with pyenerated features from the face image; and
passing the calculated features of the above step into classification system that identifies face of an individuakfrofictheses

the database. Ref: Figure 1
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ABSTRACT A SYSTEM FOR MONITORING TRAFFIC VIOLATION IN REALTIME AND PREVENTING POSSIBLE
ACCIDENTS A systen{100) for monitoring traffic violation in regime and preventing possible accidents, comprises a pluralit
first computing devices (102) operated by a first set of users, the first set of users being vehicle owner, friendy axfich ferivier
(152), a plurality of second computing devices (104) operated by second set of users, the second set of users being traffic |
personnel and/or enforcement authority representatives, a communication module (114), a processing module (106), adtde
(110), an information module (108) having prestored data and one or more sensors (112) disposed in proximal to th2)drfee
vehicle (154). The one or more sensors (112) may be an eye tracking sensor, vibration sensors, occupant sensoast @dtRéy
sensor (1124), a breath analyzer (1122) or a seat belt sensor (1128). [FIGURE 1A]
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ABSTRACT A SYSTEM FOR PREVENTING AND/OR DETECNIG THEFT OF A VEHICLE A system (100) for preventing
and/or detecting theft of a vehicle (106) using a biome#iabled smart key (102) comprises a smart key (102). The smart ke
includes a biometrics module (1032), a user interface (1030), a Reasdjoency (RF) transmitter, a wireless communication moc
(1026), a first microcontroller (1022) and a first power source (1028) for providing the electrical power to the firgintricitec
(1022), the biometrics module (1032), the user interfaceQ(1®3 RF transmitter (1024) and the wireless communication modt
(1026). The system (100) further comprises a first computing device (104) operated by the vehicle owner, connectechaiith t
key (102) using the wireless communication module (1G26)urality of Electronic Control Units (ECUs) (110) disposed inside
vehicle (106), each ECU comprising atleast a second microcontroller (1144); and a second power source. [FIGURE 1]
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(57) Abstract :

The present invention discloses silver alloy compaosition consisting of at least 90.0 % silvar5060dy weight of each of
zirconium, magnesium, titanium and the balance copper with improved mechanical properties. The alloying metal in silver i
impart both high as casand 60%cold workede hardness with workable springiness, reduced specific gravity and is resistasair

and tear.
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(57) Abstract :

The present disclosure provides an air dispersion apparatus-fmnditioning, where the air dispersion apparatus includes: a hc
adapted to be embded in a ceiling of an enclosure; an inlet air duct provided at a first end of the housing, and said air duct
receive a conditioned air; an air distribution cone coupled with the inlet air duct, said air distribution cone providguusétty of
slots along angled wall to facilitate distribution of the received conditioned air across a larger area; a filter medathwithughe
air distribution cone, comprising a porous structure and adapted to receive the conditioned air and ttilapepaatter present ii
the conditioned air; and a bottom distribution plate provided with a plurality of slots and coupled with the filter méailoottdm

distribution plate facilitates uniform distribution of conditioned air with reduced pargcoiatter.
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Method and apparatus of segregating two or more constituents of a fluid 406 are provided. Using a main tube 100, a 886te
and a cap 200, the method may be used for segregating Isperam from seminal fluid. FIGs. 4AG
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(57) Abstract :

In relativevelocity and relative acceleration method the velocity and acceleration of four bar chain mechanism is obtained b
separate velocity and acceleration diagram. The proposed method determines the velocity or acceleration of variols fimks «
bar chain mechanism without drawing separate velocity and acceleration diagram.Therefore, the proposed method is sgap
time consuming.Following invention is described in detail with the help of Figure 1 of sheet 1 showing a four bar chain ABC
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(57) Abstact :

Described herein is a puncture assistant device 12 for a vehicle, in particulawhaeled vehicle. 5 The puncture assistant devi
12 includes at least one pair of longitudinal members 1 with longitudinal members spaced apart from each wtrevierse
direction; at least one pair of transverse members 2 with transverse members spaced apart from each other in a |inegitiotin
and at least one pair of rolling members attached to the pair of longitudinal members and / or theapaivese members for
transporting the puncture assistant device 12. Eaditudinal member 1 is swivelbly attached to the pair of transverse membe
and each transverse member 2 is swal#l attached to the pair of longitudinal members to fornamé for supporting a puncture
wheel of the vehicle. Refer Figure 1
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(57) Abstract :

The present invention relates to an ethosomal composition and methods for transdermal drug delivery. The ethosomahcorr
comprising: a)tazarotene,b)phospholipid blend,gclvent mix; andd)water; wherein piate size of said ethosomal composition
ranging from 106700 nm. The present invention further provides process of preparation of said ethosomal composition and
of application thereof.
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1)Soumen Das

2)Md M. Rahman
Mollah

3)A. V. Vinod

4)P. Muralidaran

(57) Abstract :

The invention relates to a process for the deposition of homogeneous yttria (Y203) layer as protective coating orr therfateri
of quartz tubes, comprising the steps of mixing a yttrium salt (precuasdracetic acid with stirring to obtain a clear solution, ad
an alcohol thereto with stirring followed by the addition of a binder thereto in small amounts under stirring to obtaindutien,

cleaning a quartz tube and drawing the preparedigolirtto the quartz tube with the help of Venturimeter, holding the liquid ins
the tube for 30 to 50 s and draining the same followed by maintaining an optimized air flow through the tube whileed is plac
horizontally over a preheated hot plate fortd@5 min, and finally sintering the coating.
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(54) Title of the invention : AYURVEDIC TREATMENT FOR VARIOUS AILMENTS OF SHOULDER JOINTS THROUGH T
INVENTION OF ANSA BASTI YANTRA FOR ANSA BASTI TREATMENT

. . :A61K|[(71)Name of Applicant :

(51) International classification 36/00 | 1)DR. SONALI DILIP WAIRAGADE
(31) Priority Document No :NA Address of Applicant :TB1, SHRI KRISHNA APARTMEN"
(32) Prority Date :NA |3RD FLOOR, PLOT NO.32, HINDUSTAN COLONY,
(33) Name of priority country ‘:NA |AMRAVATI ROAD, NAGPUR-440 033, MAHARASHTRA,
(86) International Application No :NA [INDIA. M aharashtra India

Filing Date ‘NA 2)ER. VIRENDRA KUMAR BHUTE
(87) International Publication No :NA |(72)Name of Inventor :
(61) Patent of Addition to Application Number ‘NA 1)DR. SONALI DILIP WAIRAGADE

Filing Date ‘NA 2)ER. VIRENDRA KUMAR BHUTE
(62) Divisional to Aplication Number :NA

Filing Date ‘NA
(57) Abstract :

Abstract Ayurvedic treatment for various ailments of Shoulder joints through the invention of AniseaBist for Ansa Basti
Treatment Need of invention Presently in Ayurveda oil is applied by massage therapy, Pichu therapy (sponging by aepiece
cotton wool dipped in warm medicated oil) for the treatment of painful conditions of shouldeufirf®zen Shoulder, Arthritis,
Rotator Cuff conditions, Dislocation, Shoulder instability, etc. Various types of local Basti are being practiced whathBastK
(Lumber Region Treatment), Greeva Basti (Cervical Region Treatment), Janu Basti (Kn@eehtiment), Shiro Basti (Head Reg
Treatment), Uro Basti or Hridya Basti (Treatment for Heart ailments) etc. Ansa Basti Treatment is a procedure in whitzblyon
warm medicated oil is kept over the shoulder area for a certain period with the&f bedpecial instrument called as Ansa Basti
Yantra. In Ansa Basti Treatment use of medicated oils having analgesic aimflamtmatory properties are important ingredients
the procedure. Ansa Basti Treatment can even be administered on healttdualdiaind health freaks. The treatment provides a
prophylactic shoulder care, a part of prevention is better than cure mantra. Existing products in the market The ekistingyrh
as Kati Basti Yantra (for Lumber Region Treatment), Greeva Basti & @otr Cervical Region Treatment), Janu Basti Yantra (fo
Knee Joint Treatment), Shiro Basti Yantra (for Head Region Treatment), Skandha Basti( Partial Treatment of Torn Ligamer
shoulder joint), Uro Basti Yantra or Hridya Basti Yantra (for Heart aitiegeatment) cater to different regions of human body.
However, there is no instrument (Yantra) for the treatment of different ailments of shoulder joints. Our new producttAnsa Bi
Treatment is a procedure in which comfortably warm medicated oil isokepthe shoulder area for a certain period with the hel
a special instrument called as Ansa Basti Yantra. Uniqueness of Our product Ansa Basti is an effective therapy forilgientisle
in a way that no other traditional ways of treatment canigeoCurrent treatment of using sponge or cotton wool and massage
medicated oil are not as effective as the temperature and pressure of oil is not maintained for specified duration thngsthamp
absorption of medicated oil applied over the affeeteth. As the volume of medicated oil in Ansa Basti Yantra is more than ott
treatments, it maintains required pressure of oil As larger area is covered by Ansa Basti Yantra, it makes it morabeffiqgpioh
of the treatment oil Ansa Basti Yantraehigently achieves and maintains effective temperature of medicated oil required for t
treatment for the set duration
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Filing
Date
(62)
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Filing
Date
(57) Abstract :

The present invention relates to a system and metragbfiormal event detection. The object of the invention is to provide a s)
for detecting and recognizing events involving human actions from a video and classify them as normal or abnormal. kbdwmi
using difference in the statistical charaistes of the frames is proposed. The system is implemented on Field Programmable
Array (FPGA) based platform having Digital Signal Processor (DSP) units. The proposed system performs the task of idhent
shot boundaries and then applying teatextraction technique to classify the event as normal or abnormal. If the event is clas
abnormal then buzzer will ring indicating alarming situation at output speaker. Following invention is described inttetas vl
of Figure 1 of sheel showing block diagram of abnormal event detection system.
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Document :NA
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of Addition ATEEQUR
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Application :NA 3)NEETU JHA
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Filing
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Application :NA
Number ‘NA
Filing
Date
(57) Abstract :

The present invention relates to a floating device (100) coated with siiedgdor solar steam generation system. More specifical
the present invention relates to a floating device comprising a thermally insulating floating base (120) having dehsityllkgsm
3 and consisting a pair of horizontal openings (150) t@waastrip of hydrophilic material (110a) coated with carbon patrticles la
(110) having particle size ranging from 40 to 50nm and securing to the thermally insulating floating base (120), wistrigiisthe
warped on floating base such that the topasgrfof floating base is covered with carbon coated textile material for absorbing a
broadband light between range from 200 to 2500 nm and hence the photothermal efficiencies of solar steam generatxt is it
upto 95% under 1 sun illumination. Figure. 20
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(57) Abstract :

The present invention relates to a process for prioritized reliability in wireless sensor network. The object of the ipregndisedis
to prioritized eliable data dissemination using reinforcemedé&rning methodology at buffer level in highly sensitive wireless

sensor network. Here in the proposed process, it transmit high priority data packet towards the sink in reliable weey Yieaclus
With the help of proposed prioritized reliability process, adaptive priority scheduling mechanism (APSM) is applied at intern
points to improve the selective reliability of the network.
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(57) Abstract :

The French fry food vending machine has a plurality of frozen foodstuff holdimgaxdments in a refrigeration chamber. A mete
dispensing rotatable wheel is positioned below the outlet of each holding compartment to, upon activation; dispense a mete
guantity of frozen food stuff to a cooking chamber, preferably by the delivehe dbodstuff to a conveyer position beneath a lin
metered dispensing rotatable wheels. An oil circulating, filtering, heating and replenishment system is provided tadseqvice a
frying tank with a quantity of Purified hot oil into which frozen tbstuff is emerged for a predetermined period of time for cook
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(57) Abstract :

The present invention relates to process for water purification using coagulant, flocculants and disinfectant. Heredaghithpee
stipulated processes is used to convert muddy water into potable water. All espersally surface waters, contain both dissolv:
and suspended particles. Coagulation and flocculation processes are used to separate the suspended solids portictefrom t
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(57) Abstract :

6. ABSTRACT OF THE INVENTION (to be given along with cphate specification on separate page) 1) World wide environn
is badly affected by many problem due to erosion of soil layer abut one meter to one point to meter (Imtyto 1.20mtyh&hich i
protection sheeth of earth and its environment. 2) Erosioppdrdayer affected the underground water level also loosing of pla
from one year of ten year on the earth. 3) Erosion of upper soil layer increased in desertification many opening o, sfand @k
murry materiel on the ground layer. 4) Averagmperate of the world wide is increasing ever year due to increased in desertif
and increased in evaporation of rain water and lowered down the production of agriculture land. 5) Erosion of soildayer can
established by planting the bamboobmundary of agriculture land, forest and wild life area which starts the process of soil fol
on the earth. 6) One bamboo plant can form about 5kg of soil organic material which will starts the process of soil &oniatior
will also increased thenderground water level because one plant of bamboo can percolate about ; 10.00® /000 Itt. Of rain
water in to underground. 7) All the problems of environment will be solved by planting the bamboo on the earth as baltioo
which will protect the environment and sustainable development.
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9)MR. SHUBHAM KISHOR
GAVALI

(57) Abstract :

My Invention is a modified rapid chloride penetration test which is being used to find out the chloride penetrationiyutiendteability of
concrete. Methodology and assessing criteria adoptimsiprocedure are based on ASTM 1202. Methodology commits a change in accorde
minimize the cost of casting of concrete specimen, chemical holding containers and electrodes. This disclosure enciisaggsithdiameter of
concrete sample whick casted by UPVC pipe. Plastic containers are being used for chemical reactions instead of closed specially manu
container. Stainless steel spoons are being in use as an electrode. This disclosure culminates with a confirm focus onlovdder®n passing «
grades of concrete; ion passing from low to high when compressive strength of concrete increases.
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(57) Abstract :

ABSTRACT IAD-System: INTELLIGENT ALCOHOL LEVEL DETECTION AND NOTIFICATION SYSTHE My Invention IAD-
Systeme An alcohol detection system for a vehicle has an alcohol sensor, for which alcohol measurement preparationgproci
such as heating the alcohol sensor to a predetermined temperature is performed, so that the alcoholatassondgethe stable
operation state. The alcohol measurement preparation processing is started, before a driver actually gets in the ezhitiglel-o
the preparation processing is started, when a predetermined manipulation of a driver on théefhiElentering the vehicle is

detected. The manipulation may be unlocking or opening of a vehicle door.
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(57) Abstract :

7. ABSTRACT OF THE INVENTION The embodiments of the present invention are directed to a storage and dispensing a
for dispensing ghee (Indian butter) througtiispensing outlet. Such an apparatus includes two concentric containers. The ghe
stored in the inner container and hot water in the outer container. The pot may have a movable lid, which may seal thgaomet
exterior environment. The innand outer containers have two different openings exactly opposite to each other. The present
solves the problem of heating ghee for each serving.
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(57) Abstract :

7. ABSTRACT The present research deals with prediction parameters such as shodurieniit(Jsc), Open circuit voltage (Voc)
Fill factor(FF) and efficiency of Cd(SSe) solar cell using Artificial Neural Network (ANN). Artificial neural network ajpwesec
used for simulation, for creating this simulation procedure matlab is usedgRiewelopment of simulation procedure,
Thickness(nm), BandGap (eV),Crystallitesize (nm),Dislocation density(lirRsMicrostrain (lines2) were consider as input of th
neural network and output parameters as short circuit current(Jsc),Open circgiexait), Fill factor(FF)and efficiency of solar c
were considered. To get an optimized solar cell we have calculated the error, found at different values of hidden AdlNoii$é
artificial neural network was useful for modeling of nonlinear progexf Cd (SSe) solar cell.
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(57) Abstract :

7. ABSTRACT The present study deals with the prediction of coloration efficiency of WOS3 thin film using Artificial Neurelrk:
(ANN). Matlab was used for simulation of WO3 tHilm which follows artificial neural network approach. For building of this
simulation method potential applied and time were considered as input parameters of the neural network and coloratigrnett
considered as output parameter of the neutalor for different neuron values we found different average error of thin film.
Artificial neural network is important tool for modeling electrochromic properties of WO3 thin film.
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(57) Abstract :

Abstract As foremost sensors of amtiieonditions, temperature sensors are regarded as the most vital onesriangidg applications touching
the societal life. Amongst the temperature sensors, NTC thermistors have captured their unique place due to the favcsahletast highest
sensitivity, low cost, and ease of deployment. Transition metal oxides especially the NixMnxOx are widely used for tisgntiistis in spite of
the main difficulty of predicting the final sensor characteristics before the actual synthesis. In viewatwd\th, we report an Artificial Neural
Network (ANN) technique to accomplish the synthesis with predictable results saving valuable resources. In the said AinNwvaads
hyperbolic tangent sigmoid transfer function for input layer and linear tramsfetion for the output layer. LevdamergMarquardt feegorward
algorithm trains the neural net. We measure the performance of the ANN model with regard to mean square error (MSBjratatitime c
coefficient between expected output and output pravidethe network. Moreover, we uniquely model the resistéemperature ()
characteristics of different thermistor samples using optimized ANN structure
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(57) Abstract :

Abstract This invention is ANN based preiibn method for calculating an efficiency of Perovskite solar cells. During the calcu
the efficiency of Perovskite solar cell Voc, Jsc, FF is considered as input parameters and power conversion efficieanjeigepe
(%) is considered. Perovskielar cells have excellent features that make them accommodating for solar cell applications. A
to present invention, artificial neural network based predication modelling method includes prediction of the efficiencysifte
solar cell by umg different synthesis methods such as Drop Casting MethoeCakitng Method, Spin Coating, Doctor Blade
Method are used. Performance of ANN model with '5" hidden neuron is close to experimental results
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The present invention generally relates to metal alloy manufacturing process and in particularly relates to manufadtumimjuof
alloy blank throgh hot extrusion process. A process of manufacturing of aluminium alloy extruded flat plate is provided. A p
Manufacturing of High strength Aluminium Alloy extruded flat used for high degree of deformable deep drawn Cartridgenka:
made of A-Si-Mn-Mg alloy with restricted Chemical Composition is provided. Auminium alloy flat is manufactured having a
thickness 30mm and width 178mm with a resultant movement in further reduction of thickness to 10.3mm by cold rollinguat
efforts when compared with manufacturing of same thickness sheet from Bloom or Slab. The method of production of plate t
extrusion is followed by cold rolling with limited plant and machinery by eliminating Big Rolling Mill plant and machineries.
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(57) Abstract :

h) ABSTRACT: This paper details the technicalities of how the consumer mobile device (i0S/Android platform) can opeiate
handling system products. Theesent control system includes hand held control station or wired HMI device. The proposed ¢
details on wireless communication between ElectroMech applications, downloaded on consumer mobile device (iI0S/Andrc
through WiFi device (installed ondlproduct) which is further wired to a generic industrial PLC/ embedded circuit board that |
system. Run instructions are passed on from the consumer device through registers carrying numeric values. These are fu
intercepted by a generic induviat WiFi device, installed on the product and are fed to a PLC/ embedded circuit board circuit fi
operation realization. The concept is applicable to any electrical circuit for material handling systems.
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(57) Abstract :

Disclosed is a process for detecting microdeletions in Y chromosome comprising the steps of: i) preparing first sett sthiwhd
set, fourth set, fifth set and sixth set of multiplex polymerase chain reaction mixture, each saldxagtipomprises of sequence
tagged site primers, extracted DNA such as herein describeeilyidi®chloric acid, diammonium sulphate, dithiothreitol,
magnesium chloride, Taqg DNA Polymerase, deoxgleotide triphosphate, glycerol, polyethylene glycobg&an monolaurate,-4
Nonylphenytpolyethylene glycol & molecular biology grade water; ii) denaturing twice each said multiplex set as obtained ir
iii) annealing each said multiplex set as obtained in step at different temperature (iv);suljgchisgid multiplex set as obtained
step (iii) to extended heat treatment twice; v) subjecting each said multiplex set as obtained in step (iv) to agaciseeireksis.

Figure 1
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(57) Abstract :

6. ABSTRACT: i There are two principles that should be followed, while selecting material apziag#he selected materials ba
on the strength requirements. The two principles are choosing materials based on strength theory and choosing matamials |
stiffness theory, which will be introduced in the principles choosing of material. Andfatiters such as comfort, environmental
friendliness and so on should also be considered. Considering the situation of our design, the primary stress acteois tiemsiar
so principle one based on strength theory is applied to choose material. MR, FP is the pulling force which has been
calculated. At present manufactures usually choose aluminium alloy or alloy steel as wheelchair materials and bothaf thes
materials can meet the above strength requirements, so simulation analysissawhigh material has better properties. The
foremost electric wheelchair was invented by George Klein with the purpose to help the wounded soldiers of the WonN#litva
time, it has evolved into many designs and forms. The power chairs comprigge afénctions like reclining, tilting, seat elevati
chin controller, hand controller and many more. Some of the models are portable that is they can be disassembledaodgar
while travelling. The electric wheelchair is characteristically gatieed into three categories. A special type of wheel chair is
designed which can be used to ride on stairs. So many works were done on automated wheelchair. But this factor waeredt
or solved before in the way which would be discussed latephBsis was given on solving the problem as well as other facilitie
provided before. Giving ease to user in different postures is another important purpose. The design presented her@pgovide
physical and psychological advantages to the user bechssiemtific approaches and creativities. This design provides comple
automatic control and higher mechanical efficiency. The most important thing is that, new scientific criteria is incluaedy(fo
analysis and experiment) that would provide thelifgdb ride on stairs that was not provided before. Obstacles in free moveme
a curse to a human life. The wheel chairs available in the market provide them little facilities but it needs a lot afonkadoale
by users or helper to be operatdd.rhovement area is limited also. This limitation creates a mental stress on a handicap spe!
those who are handicaps by accident. These phenomena added fuel to fire in this thinking and this is why a highlytefétient
chair is presented.
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(57) Abstract :

6. ABSTRACT: Boiling using surfactant is important in many key industrial applicatiomsasuthe petrochemical processing,
refining, refrigeration, hygiene and personal care, pharmaceutical, and food processing. Moreover, surfactants in ttaggeamc
present in boilers of conventional power plants and have also shown promise to augmentette boiling performance of water
The experimental set up for the present investigation includes electric heating element submerged in water and mounted
vertically.Two thermocouples and a digital indictor measured the temperature of the heateraudfaolution temperature. The
actual neat transfer rate is obtained by multiplying the voltmeter and ammeter readings. A water booled coil condepses the
produced by the heat input and the liquid formed returns to the cylinderdoaporation. 8veral different surfactants were
employed: [SDS (Sodium Dodecyl Sulfate), SLES (Sodium Lauryl Ether Sulfate) (anionic)] and [T+10® ¢Octylphenol
Ethoxylate) (nonionic)], they have different molecular weights, ionic nature and number of ethylenE©xisloups attached to its
polar head. Pool boiling experiments were carried out a relatively wide range of surfactant concentrations: SID8ABPPpm;
SLES (250 4000) ppm; Triton X100 (100- 800) ppm and heat fluxes (38.41101.40) kW/m2. The bbing results show that with tt
addition of small amounts of surfactants, the saturated nucleate pool boiling critical heat flux of water is foundreddualte
reduction in the surface j tension and this enhances the heat transfer. The enhancaumstedte pool boiling depends upon wall
heat flux (or temperature difference), concentration of surfactant, ionic nature, molecular weight and number of (ED)eyroup
enhancement increases with concentration and the enhanced solutions are fouitht€eCMC. The optimum enhancement i
or near the CMC of surfactants. However, the maximum heat transfer enhancement is in the order of SDS > SLES 200iton
this is also, in the reverse order of their molecular weights and number of (EO).groups
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(57) Abstact :

6. ABSTRACT: In the domain of Internet of things there is large number of devices generating data in the network anthstib
to their respective configured data collectors. When the sensors are preconfigured by the data collectors, Hilgwesifyehe dati
coming from those sensors for its authenticity using cryptography. But if a third party wants to ludathahow can they trust thi
data collector for the authenticity of that data i.e whether the data they are buying is reakdata randomly generated stream ¢
numbers. In fact, the only option left is to trust the claim made by the collectors that the data they are providingics dhike
project resolves the trust issue by creating a distributed application usinghdotwkby distributing the trust factor to the entire
network instead of trusting a single entity . This system provides authenticity of data generated by sensor nodesarktiEheetv
Internet of Things is nothing but connection of variety of objectdimited to industrial machines to wearable devices. These d¢
by means of integral sensors collect data and perform required task. This data gathered by IOT sensors is of criticabwglue 1
companies as they use this data for analysis to dreie lhusiness needs. The data generated by sensors is ubiquitous, keepini
its origination and trusting the data obtained from third party data generators is merely impossible without a systeitoihgridte
this issue. And even a central auihpocannot be trusted to a great extent and another issue is that as the number of devices i
network grows, the central server also needs to be upgraded exponentially. So we need a better solution to address tbifis pr
trusting the authenticitgf data and management of the whole network in an efficient manner
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(57) Abstract :

1 2. ABSTRACT: The present invention relates to ash production from agricultural wastes using the furnaagtiitydiit making
novel cementitious composition to prepare blocks. The furnace design and its efficiency, helps to produce a consigtefrasjua
from agricultural wastes. The ash obtained from the furnace is rich in silica, which can be usedcesglary cementitious materia
The ash hence acts as a replacement to cement in the mortar composition. The isolated blocks are equivalent to redplbaksg
suitable for large rural scale manufacture. The present invention is agro waste atigimhtdso gives us the blocks which have 1
cement in it, leading to enormous cost reduction, rural employment and product oriented agro waste management.
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(57) Abstract :

6. ABSTRACT: Great and expected results of our experiment were concluded from the fact that our plant hadlguncsEdsil
dehydration and kept growing without any problems and defi ciencies, thanks to the sensor that is embedded within the pla
measuring the soil moisture level and controlling the water pump. The system works on the principle of measurimgdséusei
level by means of fee sensor technology which in turn controls fee water pump via microcontroller in order to provide fee pl
enough amounts of water when necessary. Next few paragraphs discuss the possible applications of this systesd. phandmat
watering system can be used to solve many problems in the world providing both narrow and wide applications and sautio
for the former there is an example of automated watering of plant whenever someone goes on vacation and lealoe® @ants
home, which enables the plants to get the exact amount of required water and prevents irregular watering which lead$assn
in the soil; and for the latter application, there is an example of using this system for medical and agpauttosak to solve som
biggest humamelated problems like undernourishment, air pollution and occurrence of respiratory diseases. Being ideal for
of having big gardens, plantations or specifi ¢ plants with own watering needs, this systemrexgrhiedpful in agriculture to keep
vegetable plants watered for bigger harvest wife minimal loss due to water evaporation and runoff 3. The fact is fead autom
vertical farming uses about 10 times less water and a hundred times less land than cah¥amtiong and thus growing the food
close to where its consumed without transporting it large distances contributes to solving the undernourishment ashaygesf t
problems worldwide Farmers from all around the world would be able to automatindllyithout excessive effort cultivate and
breed crops and plantations of these plants feat are the most signifi cant, wanted and used nowadays in fee diet.
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(57) Abstract :

7. ABSTRACT: Cloud computing platform supports high amount of storage space to store data and provides access to dat
remote machines.df data storage and access for data on cloud, the user have to pay the amount on rental basis. As data i<
remote machines, it must have a facility to avoid the duplicate data; if it is not done the user have to pay additionfaraxtwan
starage occupied by duplicate files. Data deduplication is a mechanism used to avoid data duplication. This is one ddtidne be
compression technique being used for removing the duplicate copies of repeated data in recent cloud storage. As this data
dedupication technique is used to avoid the duplicate files not to be stored on cloud, it also needs to protect the datmlitynfid
The private cloud server generate the privileges tor the user as read, write, update, modify and delete. If ththeswopss
privileges then only he can operate on data through a token id received from the cloud service provider which is upieusEk
system provides a solution for preserving the data in cloud with the deduplication and also uses a datatidedopki balancing
technique for distributing workload across multiple computing resources which includes cluster of computers and netwark i
order to protect the confidentiality of sensitive data, AES encryption technique is used. The obfeutitieis to save space as we
as bandwidth by using deduplication.
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(54) Title of the invention : A SHIELDING SYSTEM FOR RFID TAG TO PRESERVE PRIVACY AND CONFIDENTIALITY (
USER FROM UNAUTHORIZED USERS/RFID READERS

(71)Name of Applicant :

(51) International classification :G06K17/0(] 1)DR. MININATH K. NIGHOT
(31) Priority Document No :NA Address of Applicant :D Y PATIL COLLEGE OF
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(33) Name of priority country ‘NA INDIA. Maharashtra India
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Filing Date ‘NA 3)MR. VIKAS P. MAPARI

4)MRS. DHANASHREE S. KULKARNI

(57) Abstract :

6. ABSTRACT: Radio Frequency ldentifitah (RFID) technology is more popular due to its huge applications. It uses radio s
to recognize variety of objects at a time like people, vehicles, goods without direct contact. Mostly RFID systems aisgeopro
applications where accessingdafta from Tag is general data. If RFID system uses personal and confidential data, it violates
and confidentiality policies. Tolling application uses users personal information and banking information. So there/vesk of
sharing informatin with unauthorized user/RFID reader. Proposed solution protects RFID Tag from unauthorized users/ RF
Whenever authorized RFID reader/user is requesting information which is stored in RFID Tag, it will be accessible bgmpn
box/bag in viich RFID Tag is protected. Rest of the time RFID Tag is protected in box/cover through which any
(authorized/unauthorized) RFID Reader will not be able to access it. Hence proposed technique preserves privacy aralityon
policies of user.
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(54) Title of the invention : USE OF DISPLAY TO SMOTRANSATION AMOUNT BEFORE USER AUTHORIZATION FOR
RADIO FREQUENCY IDENTIFICATION (RFID) SYSTEM TO SECURE CONFIDENTIAL DATA FROM UNAUTHORIZED
ACCESS

(51) International classification :G06K17/0(|(71)Name of Applicant :
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Filing Date ‘NA
(57) Abstract :

6. ABSTRACT: RFID systems are currently functioning on highways for toll collection. Once the vehicle passes from tbthfo
toll amount gets directly deducted from the usexant without permission of user. Proposed RFID tolling system includes se
segment displays, Yes/No button, beeper (alarm) and Light Emitting Diode (LED) which are connected to RFID Tag. It pro\
visualization of amount and authorization as addéidanctionalities for existing RFID system. When RFID readers antenna se
command to RFID tag antenna, amount will be shown on users display screen, beeper will sound and LED will glow to attr:
attention of user. At the same time Yes/No button wilabivated. If user press Yes/No button then information of tag will be s
Reader, else information will not be sent to reader. When any tag is not in the range of reader, beeper and LED wiitizalfutc
deactivated. Hence proposed system inftomaser about amount which will be deducted and it avoids unauthorized transactio
effectively.

No. of Pages : No. of Claims : ~

The Patent Office Journal No. 05/2020 Dated 31/01/2020 6022



(12) PATENT APPLICATION PUBLICATION (21) Application N0.202021003183 A
(19) INDIA
(22) Date of filing of Applicaibn :24/01/2020 (43) Publication Date : 31/01/2020

(54) Title of the invention : USER AUTHORIZATION FOR RADIO FREQUENCY IDENTIFICATION (RFID) SYSTEM TO
SECURE CONFIDENTIAL DATA FROM UNAUTORIZED ACCESS.

. . :HO4W|(71)Name of Applicant :

(51) International classification 16/00 | 1)DR. MININATH K NIGHOT
(31) Priority Document No :NA Address of Applicant :D Y PATIL COLLEGE OF
(32) Priority Date :NA |ENGINEERING, AMBI,PUNE410506 Maharashtra India
(33) Name of priority country ‘NA 2)DR. NILESH P BHOSLE
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(61) Patent of Addition to Application Number ‘NA

Filing Date :NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

6. ABSTRACT: RFID systems are currently functioning on highways for toll collection. Once the vehicle passes from tbthfo
toll amount gets diretly deducted from the users account without permission of users. Proposed RFID Tolling system includ
Yes/No button, beeper (alarm) and Light Emitting Diode (LED) which are connected to RFID tag. It provides user auttawmiza
additional functionalityfor existing RFID system. When RFID readers antenna sends command to RFID tags antenna, beep
sound and LED will glow to attract attention of user. At the same time Yes/No button will be activated. If user pressbvdtefNo
then information of tg will be sent to Reader, else information will not be sent to reader. When tag is not in the range of reac
beeper and LED will be automatically deactivated. Hence proposed system avoids unauthorized transactions effectively.
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(54) Title of the invention : EFFECTIVE AND EFFICIENT SOLUTION FOR SER ENERGY GENERATION
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(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

Abstract: In conventional systems radiation fallingtlom solar cells is partially consumed and remaining is bounced back to the
surroundings. This project has been designed to propose a plan for changing the conventional way of fabrication sftsplar ci
new modified design which would increase thepoitibf solar cells. The system consists of 5 different fragments which togethe
contributes to increase the power output of solar cells. When light falls on the system light is trapped using muttijole vefte the
help of modified and unique shapdoAg with that system consists of cooling system and solar tracking. Cooling system spra
water on the solar cells to maintain its temperature and to assure solar cells always face toward the sun solar é@cker is us
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(54) Title of the invention : A HYDRAULIC/PNEUMATIC/ELECTRIC MOTOR DRIVENIFTING SYSTEM ATTACHED TO A
FOUR WHEELER WITH CENTRALIZED HYDRAULIC/PNEUMATIC/ELECTRIC MOTOR DRIVEN PUMP.
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5)MR. VINOD A. SOLANKE
6)SHITHANSHU MISHRA

(57) Abstract :

6. ABSTRACT: The hydraulic / pneumatic / electric motor driven jack system allows the lifting of vehicle any one side in cas
puncture/inspection and maintenance of bottom portion through a centralized hydraulic / pneumatic / electric motorkdnitérh|
can be controlled either through a mobile application or a set of switches placed at either dashboard or somewhezerelsela
The lever of the jack is provided eccentrically which can be rotated 360 degree so that the vehicle can be lifkeduseshasany
angle/height.
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(54) Title of he invention : TERRORIST OR ABNORMAL ACTIVITY DETECTION TECHNIQUE IN A CROWDED AREA.
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(57) Abstract :

6. ABSTRACT: Now a day, video processing systems are gaining more focus by researchers due to its huge and importan
applications. Video processing systems are generally used to buldl ajighlication. Due to the video processing systems, it can
used in wide range of applications. In the proposed work a system is developed to detect the terrorist activities iarecpanedt:
send message to police for immediate action. So thay imaman beings can be protected from the terrorist activities in crowde
area.
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(57) Abstract :

6. ABSTRACT: Now a day, speech recognition systems are gaining more focus by researchers due to its huge applications
recognition systesiare generally used to build recognition application. Due to the recognition systems, it can be used in wic
applications. In the proposed work a system is developed to avoid kidnapping and, to send message to ambulance, |abhiees

for help after accident.
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(72)Name of Inventor :

1)MR. SUSHEN R. GULHANE

2)DR. SURESH D. SHIRBAHADURKAR

3)MR. SANJAY S. BADHE

(57) Abstract :

6. ABSTRACT: In forensic lab, there is a necessity to identify the age of the criminal. There are number of ways tthiel@gfeo
the human such as using face recognition technique;ygmrecognitioneéchnique, and dental disorder recognition technique.
by using the speech/voice signal of the human, the proposed system can identify the age of a person/human. It playslienpo
forensic lab to identify the age of a person just from his spe®ate signal.
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(57) Abstract :

6. ABSTRACT: Most of the times 100s of same musical instruments will be playing and unfortunately, anyone musical instt
will be playing abnormally or with other frequency. So to identify this faulty musisaliment amongst a crowd of instruments,

system has been designed and developed.
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of priority :NA 1)KAMATHE RUPALI
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Application :NA
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Filing
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(87)

Internationa,
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(61) Patent

of Addition

to

Application “2
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(62)

Divisional tc

Application :NA
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(57) Abstract :

6. ABSTRACT OF THE INVENTION A novel method and system disclosed in this application is for aistetassification of Alzheimer's
disease, which is based on at least onedighted axial brain Magnetic Resonance Image of a patient with a possible pathological history. /
and method enable : improvements tdNKarest Neighbor (KNN) Classifieyltomputing the performances, of three weak KNN classifiers ba:s
combination of spatial features extracted on training Brain Magnetic Resonance (MR) images for different values of Kof marzfeest
neighbors). Newly introduced Brain Tissue Grey UdVistribution Volume based spatial features are extracted on training images of Norma
Patients, Patients with Mild Cognitive Impairments and with Alzheimer's disease. Based on extracted features, two statjeropimdels is
proposed with KNN classér for classification of brain MR scan into either Normal Controls or Mild Cognitive Impairment or Alzheimer's di
A class label will be automatically assigned to the test image based on 3 independent modules implemented for classifitzdiael - Normal
Controls versus Mild Cognitive Impairment; ModuleMild Cognitive Impairment versus Alzheimer's disease and Modul®ldfmal Controls
versus Alzheimer's disease. Two stage optimization model based onibaieKNN classifiers with Brain $sue Grey Level Distribution Volum
based features, gives accuracy in the range-83% for all modules with crosgalidation performed with Kfold=3 and increasing accuracy witl
increase in Kfold to 5,7 etc. The brain tissue grey level distribution vohased spatial features with adaptive boosting classifier gives 100%
classification accuracy with less number of weak classifiers.
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(31) Priority
Document :NA
No
(32) Priority
Date NA
(33) Name
of priority  :NA
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Application :NA
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(72)Name of Inventor :

1)PIYUSH BUTANI

(57) Abstract :

The present invention relates to a Robotic Screen Printer Machine shown in Fig (1.0), the Robotic Screen Printer Hesatiq(i)
the Vertical Travel Track (2, 2) which is mated on the Printing Table (5) moves Vertically motion in the Vertical Travel Track
2) printing the design on the cloth till the end of the Printing Table (5) where the Robotic Screen Printer Head (1)athearages
moves horizontally from One tabie another table with Horizontal Travel Track (3, 3) which is mounted on the Printing Table
shown in Fig (1.0) and then moves reverse vertically on the second table till the end of the table and again move$/Horinont:
second table to first tablwith Horizontal Travel Track (3, 3). In the said embodiment, if there is third table affixed with the
Horizontal Travel Track (3, 3) then it moves from second table to third table and the motion goes on vice versa.
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(21) Application

(12) PATENT APPLICATION PUBLICATION N0.202021003399 A

(19) INDIA

(43) Publication Date :

(22) Date of filing of Application :24/01/2020 31/01/2020
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to ‘NA Khandade
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Number Purushottam
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Divisional to
Application :NA
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(57) Abstract :

A smart innerwearable device for women/child safety with aut@nh@atation tracking and emergency dialing alert system. The

system comprises a innerwearable elastic band embedded with a microcontroller (1) programmed to send distress siegjlesc
agencies and persons, the said processor programmable withatitor of the use and sending vital information as to location, t
to the pre programmed agencies and the pre defined persons, the innerwearable with a .power on / off switch (3) a tonven
virtual key pad (4), and visual device such as LCDd¢apabilities of GPS (6) and GSM (7). The victim can use this on waste u
normal clothing so that the device is not noticeable and use the buttons provided on the device to give different higjpais floe
agencies and predefined persons. FIGURE (1
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(43) Publication Date :
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(54) Title of the invention : AN INTELILGENT SYSTEM AND A METHOD FOR SYSTEMATIC DISTRIBUTION OF
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(57) Abstract :

Disclosed is a method for systematic distribution of agricultural crops comprising of the steps: i. registering therlzenefitia
agricultural goods distribution sigsn; ii. logging in to the system by the registered beneficiary; iii. requesting for first analysis
crop after logging; iv. capturing and uploading the image of the said crop after requesting for first analysis; v. stoplogded
image into thdraining dataset of the system and also in the individual log of the user; vi. analyzing the stored image using
convolutional neural network process; vii. deciding a price range for the said crop by the system after analysisijngiiaereat
analysis reprt; ix. diverting the analysis report from centralized system to the respective regional office system; x. confirmin
price of the said crop; xi. reflecting the price of the said crop into aBedler | i st ; xii . requesting
appointing an agent to carry on the trade of the said crop; xiv. fixing date and time with the agent for the tradagof sedt|
accounts upon sale of the said crop; xvi. paying the ageintRe-analyzing the said crop in case of no sale and changing the p
Figure 1.
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(21) Application N0.202021003406

(12) PATENT APPLICATION PUBLICATION A

(19) INDIA
(22) Date of filing of Application :25/02020 (43) Publication Date : 31/01/2020

(54) Title of the invention : SMART WINDOW AIR COOLER

(51) (71)Name of Applicant :

Internationa:F25B0021020000,F24F0005000000,E06B0009240000,F24F0007000000,E03B000 | 1)Kapil Rambhau Aglawe

classificatiot Address of Applicant :Plot No 127,

(31) Priority Nalanda Nagar Post Bhagwan Nagar

Document :NA Nagpur Maharashtra India Maharashtr

No India

(32) Priaity ‘NA 2)Siraj Yakub Sayyad

Date ’ 3)Sagar Dnyareshwar Shelare

(33) Name 4)Pravin Balkrishnaji Khope

of priority :NA (72)Name of Inventor :

country 1)Kapil Rambhau Aglawe

(86) 2)Siraj Yakub Sayyad

Internationa 3)Sagar Dnyaneshwar Shelare

Application :NA 4)Pravin Balkrishnaji Khope

No ‘NA
Filing

Date

(87)

Internationa,

Publication -

No

(61) Patent

of Addition

to

Application “2

Number °
Filing

Date

(62)

Divisional tc

Application :NA

Number ‘NA
Filing

Date

(57) Abstract :

The present invention relates to a smart window aitezavhich produces air cooling in a confined space or room with the help of smart winc
cooler. This system is an implementation of thermoelectric cooling and phase change material for air cooling, the systematéll as cooling
media, and itsecirculation will reduce water consumption. The system consists of abdisi 16f water is stored in water tank. Water from the
is passed through the tubing on cold side of the Peltier plate, and due to convection, there is a drop in the tefywatatuister sensing the
optimum temperature, the sensor allows the water to flow into copper tubings in front of the fans. The fans get operatedeatiie, and
external air is forced over the copper tubings. Due to the forced convection ofateldon tubings the agooled and the cool air is passed to th
confined space or room. The temperature of water is allowed to drop up to 20 degrees Celsius in heat exchanger;dofeeathestsensor
senses the temperature of water at outletadiodvs it to flow over the PCM (Phase change material). The PCM is placed in insulated contain
avoid its contact with external environment. The water from heat exchanger is allowed to pass around the PCM [havipgintesfiia025
degrees Celsilp All water circulating pumps are controlled by microcontroller for on anatydfe for limited time as per requirement of the
system with support to the sendmsed data feeding. The heat from the hot side of Peltier plate is dissipated outsidaraflitfams and water
passing around it with the help of small water pump. At the time of system shutdown, the water on cold side of plated i® allmround PCM.
extracts heat from PCM and restores it. Also, this unit can be produced to be ezbhothie other conventional counterparts, and hence, they
would fit well into budget of people living in developing countries, as there is a significant demand for inexpensive girathave low
maintenance, less hazardous, low electricity consumpgiod environmertiendly.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :25/01/2020

(21) Application
N0.202021003437 A

(43) Publication Date :
31/01/2020

(54) Title ofthe invention : SYSTEM FOR SECURE ATM TRANSACTION

(51) (71)Name of Applicant
Internationa:G07F0019000000,G06Q0020100000,G06Q0020400000,G06K0009000000,G06Q001 |:
classificatiol 1)Rutuja Rajendra
(31) Priority Akarte
Document :NA Address of
No Applicant :2
(32) Priority_NA Gopicolony Ram
Date ' mohannagar,
(33) Name pathyapustak road,
of priority  :NA Amravati, Post VMV,
country Pin code444604.
(86) Maharashtra India
Internationa 2)Priyanka Rajesh
Application :NA Patil
No ‘NA 3)Prachi Deepak
Filing Thakar
Date (72)Name of Invertor :
(87) 1)Rutuja Rajendra
Internationa, NA Akarte
Publication - 2)Priyanka Rajesh
No Patil
(61) Patent 3)Prachi Deepak
of Addition Thakar
to
Application Hﬁ
Number
Filing
Date
(62)
Divisional to
Application :NA
Number ‘NA
Filing
Date
(57) Abstract :

The present invention relates to the system for secure ATM transaction. The object of the proposed invention is tepcovale
transaction to cstomer without another human interference by using face and retina detection module. The module will dete
and retina of the individual and check it whether it mi
transaction W have further proceeding else the module and central messaging system will immediately contact the person
card and ask his concern regarding the transaction. If the person allows the transaction then only the transactioednilt predte
will be denied. Following invention is described in detail with the help of Figure 1 of sheet 1 showing block diagranuien &g
sheet 1 showing flow chart of the proposed module.
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(21) Application

(12) PATENT APPLICATON PUBLICATION NO0.201941022606 A

(19) INDIA

(43) Publication Date :

(22) Date of filing of Application :07/06/2019 31/01/2020

(54) Title of the invention : AN IMPROVED MULTFLAYER, ELASTIC SHOE LACE

(51) (71)Name of Applicant

Internationa:A43C0009040000,E04C0002040000,A43C0009060000,A43C0011140000,A43B0001|:

classifiatior 1)Adithya B

(31) Priority Address of Applicar

Document :NA :B313, Springfied

No apartment, Sarjapur

(32) Priority Main Rd, Ambalipura,

‘NA

Date Harlur, Bengaluru

(33) Name Karnataka India

of priority :NA 2)Adithya R

country (72)Name of Inventor :

(86) 1)Adithya B

Internationa 2)Adithya R

Application :NA

No ‘NA
Filing

Date

(87)

Internatianal ,

Publication -

No

(61) Patent

of Addition

to

Application Hﬁ

Number
Filing

Date

(62)

Divisional to

Application :NA

Number ‘NA
Filing

Date

NA

(57) Abstract :

The present invention provides multi layer, elastic shoe laces that makes eastdividuats to tie their shoes. The shoe lace
comprises of an inner layer (101) and an outer layer (102). The inner layer (101) is made up of a retractable elasiicddad. T
layer (102) may be consists of a spring like wired mesh. The outer layerig¥fa)ie up of nylon material which protects the ext
part of the retractable elastic band. The shoes have two ends (103,104). One end of shoe lace has an aglet (103) pttieereac
of the shoe lace is comprising a loop where the other erallisot secure the aglet (103) in the closure(104).
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(21) Application

(12) PATENT APPLICATION PUBLICATION NG 201941022819 A

(19) INDIA

(43) Publication Date :

(22) Date of filing of Application :09/06/2019 31/01/2020

(54) Title of the invention : IMPROVED GAS IMPERMEABLE COATING FOR PLASTIC BEVERAGE CONTAINER
APPLICATIONS

(51) (71)Name of Applicant

Internationa:C04B0041520000,B65D0023080000,C23C0004000000,D06M0011740000,C23C001«|:

classificatiol 1)Nalluri Abhishek

(31) Priority Address of

Documen :NA Applicant :Door no: 54

No 1-19/1, Isukathota, Mai

(32) Priority_N A road, Visakhapatnam,

Date ' Andhra Pradesh. Andh

(33) Name Pradesh India

of priority  :NA (72)Name of Invertor :

country 1)Nalluri Abhishek

(86) 2)Bhimarasetty

Internationa Abhilash

Application :NA 3)Gorli Murali

No ‘NA 4)Sadineni Abhiram
Filing

Date

(87)

Internationa,

Publication *

No

(61) Patent

of Addition

to

Application mﬁ

Number
Filing

Date

(62)

Divisional to

Application :NA

Number ‘NA
Filing

Date

NA

(57) Abstract :

The present invention discloses coating materials and methods of deposition to block the seepage of gases out of hawenrasg
made upof plastic/s. The barrier coating material is deposited on the outer walls of the plastic units such as bottles and,can:
help to retain beverage taste and further boosts the shelf life of the beverages. The plastic containers can be aipeaiolisizts
It is a two layered coating, namely the bottom coat and the top coat. The top coat is Aluminium or chromium or any gther
which is deposited on the plastic surface by vacuum metallization technique. The bottom coat, Ethylene vinyl (Bx@ixybase:
material which is deposited on the plastic walls by spraying or dip coating technique.-lByisrliombination will effectively hinde
the seepage of both infuse and diffuse of gases in a beverage medium.
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(21) Application

(12) PATENT APPLICATION PUBLICATION N0.201941043576 A

(19) INDIA

(43) Publication Date

(22) Date of filing of Application :25/10/2019 31/01/2020

(54) Title of the invention : METHOD AND SYSTEM FOR SECURE AND ENERGY TRANER OF MESSAGES IN MANET

(51) (71)Name of
Internationa:H04W0084180000,H04L0009080000,H04W0052020000,H04W0040240000,H04L0029 | Applicant :
classificatiol 1)Dr.S.Prema
(31) Priority Address of
Document :NA Applicant :Assistant
No professor, Departmet
(32) Priority_NA of Computer Science
Date ’ K.S.Rangasamy
(33) Name College of Arts and
of priority  :NA Science,
country Thiruchengode Tamil
(86) Nadu India
Internationa 2)Divya M.P
Application :NA (72)Name of Inventor
No ‘NA :

Filing 1)Divya M.P
Date 2)Dr.S.Prema
(87)
Internationa
Publication NA
No
(61) Patent
of Addition
to
Application Hﬁ
Number

Filing
Date
(62)
Divisional to
Application :NA
Number  :NA

Filing
Date
(57) Abstrat :

Method and system for secure and energy transfer of messages in manet The invention Method and system for secure ant
transfer of messages in manet focuses on a method and system for providing security and energy efficiency in Mobile Ad
Networks (MANETS). In order to achieve security, hashing techniques with XOR operation i§ heeshmputation cost needed f
encryption using XOR operation is much less when compared to other higher encryption technigues. So, energy needeginfg
should be minimized. Hence both security and energy efficiency can be achieved. In MANETS, nodes are mobile and they «
limited battery resources. So energy management is necessary in MANETS. Routing is a major factor driving energy of MA
While routing, nodes are selected such that their transmission cost and receiving cost are low and battery energy shouiddeax
long live nodes are selected for routing, energy efficient routing can be achieved. Efficient key sharing is anothef tfeature
invention. A mechanism is used to share a key between source and destination. While routing, source sends a reqadisintdoc
form a route. During that time itself key sharing process begins. Hence the number of rounds taken for keyashaingdciced
thereby achieving energy efficiency. Energy efficient routing with key sharing with unlinkability is yet another featere of t
invention. Unlinkability means the ibetween node is not able to identify which nodes are communicating. Hasipimighms are
used to achieve unlinkability.
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(21) Application

(12) PATENT APPLICATION PUBLICATION NO 201941051806 A

(19) INDIA

(43) Publication Date :

(22) Date of filing of Application :13/12/2019 31/01/20D

(54) Title of the invention : SYSTEM AND METHOD TO MANAGE FIRST AND LAST MILE CONNECTIVITY SERVICE OF
TRIP

(51) (71)Name of

Internationa:G06Q0010080000,G01C0021340000,G08G0001000000,G06Q0050300000,HO04W008 [ Applicant :

classificatiol 1)Arul Siva

(31) Priority Murugan. V

Document :NA Address of

No Applicant :117/56,

(32) Priority_N A South Mada Street,

Date ' Villivakkam, Chennai

(33) Name 600049 Tamil Nadu

of priority  :NA India

country (72)Name of Inventor

(86) :

Internationa 1)Arul Siva

Application :NA Murugan. V

No ‘NA 2)Muthuraja. T
Filing

Date

(87)

Internationa,

Publication *

No

(61) Patent

of Addition

to

Application mﬁ

Number °
Filing

Date

(62)

Divisional to

Application :NA

Number  :NA
Filing

Date

NA

(57) Abstract :

SYSTEM AND METHOD TO MANAGE FIRST AND LAST MILE CONNECTIVITY SERVICE OF A TRIP ABSTRACTA
system to manage first mile and last mile connectivity service of a trip is disclosed. The system includes er pagaesgreceivin
subsystem to receive a request from at least one passenger for reserving at least one pickup vehicle; a pickup \ahicle loca
subsystem to locate the at least one pickup vehicle in proximity to the pickup location; a passenbeleatifiation subsystem tc
identify an arrival time of the at least one passenger at a source station, to predict an arrival time of the at lsashgee qtza
destination station, to quantize a predicted arrival time of the at least one passengexdefined time interval, to determine an
arrival of the at least one passenger at the destination station; a passenger allocation subsystem to allocate afvedst one a
passenger at the destination station to at least one drop vehicle. FIG. 1

No. of Pages : ZNo. of Claims : ¢

The Patent Office Journal No. 05/2020 Dated 31/01/2020 6039



(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :24/12/2019

(21) Application
N0.201941053600 A

(43) Publication Date :
31/01/2020

(54) Title of the invention : SYSTEM AND METED FOR PREDICTING A FALL STATE AND A GAITWELLNESS OF A

PERSON

(51)

Internationa:A61B0005000000,A61B0005110000,A61B0005103000,G16H0050300000,G08B0021 |:

classificatiol

(31) Priority

Document :NA

No

(32) Priority

Date -NA

(33) Name

of priority  :NA

country

(86)

Internationa

Application :NA

No ‘NA
Filing

Date

(87)

Internationa.

Publication -

No

(61) Patent

of Addition

to

Application mﬁ

Number )
Filing

Date

(62)

Divisional to

Application :NA

Number :NA
Filing

Date

NA

(71)Name of Applicant

1)PSG COLLEGE

OF TECHNOLOGY
Address of

Applicant
:PEELAMEDU,
COIMBATORE Tamil
Nadu India
(72)Name of Inventor :

1)Dr.L. S. Jeyashree

2)P. Prabhu

(57) Abstract :

SYSTEM FOR PREDICTING A FALL STATE ANBSAIT WELLNESS OF A PERSON A fall predictor system for predicting ¢
state and gait wellness of a person (102) and enable a user (112) to perform one or more medical care actions, incbldesta
(104) that is configured to automatically (i)talm a gait information associated with the person (102), (ii) transform the obtaine
information to a filtered gait information by performing filtering, (iii) determine a gait parameter associated with oine(p@23 by

performing a gait metric calilation, (iv) determine a risk category of the person (102) to predict a fall state of the person (10:
determining a score value and a threshold level of the person (102), and (v) communicate the fall state of the pecsarugtd?2)
communicatiorunit (110) to enable the user (112) to perform the one or more medical care actions. FIG. 1
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA

(22) Date of filing of Application31/12/2019

(21) Application
N0.201941054712 A

(43) Publication Date :
31/01/2020

(54) Title of the invention : ARTIFICIAL INTELLIGENT ONTOLOGY FOR SEMANTIC WEB

(51)
Internationa:G0O6F0016958000,G0O6N0005020000,G06F0016901000,G06F0016951000,G06F001
classificatiot

(71)Name of Applicant :
1)Dr. M.
KRISHNAMOORTHI

(31) Priaity Address of Applican
Document :NA :S/o. I M
No MURUGASAMY, No.
(32) Priority_NA 13, ERODE ROAD, 4Tt
Date ' CROSS STREET,
(33) Name PERUNDURAI, TN.
of priority  :NA Tamil Nadu India
country 2)K.
(86) SATHISHKUMAR
Internationa 3)Dr. C. RAMESH
Application :NA 4)Dr. Nagalakshmi
No ‘NA Venugopal

Filing 5)Dr. S.
Date LOGESWARI
(87) 6)M.THILLAI RANI
Internationa, NA (72)Name of Inventor :
Publication 1)Dr. M.
No KRISHNAMOORTHI
(61) Patent 2)K.
of Addition SATHISHKUMAR
to ‘NA 3)Dr. C. RAMESH
Application :NA 4)Dr. Nagalakshmi
Number Venugopal

Filing 5)Dr. S.
Date LOGESWARI
(62) 6)M.THILLAI RANI
Divisional to
Application :NA
Number  :NA

Filing
Date
(57) Abstract :

Al- ontology for semantic web aims at enhancing the web content with metadata to make it more meaningful. The analysis
extracted token is carried out similar to Bootstrapping Ontology using TF/IDF for word gakirficial Intelligence for finding the
promise able region of identifying relevant words and fuzzy logic for ontology mapping. Using fuzzy logic, page with maxim
optimization or best fit is ranked and grouped in index order, based on the priokitydnawd knowledge to the reference word ar
other possible links are displayed in the adjacent frame of the splitter window so that the user can toggle betweten tiadplis
Thus an ordinary web page is converted into semantic web in the spaifiedpecthe user dynamically and similarly as and wh
the user clicks on the other references these grouped contents are also converted into semantic structure dynamically.
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(21) Application
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(43) Publication Date :
31/01/2020

(54) Title of the invention : AN APPARATUS AND METHOD FOR RECHARGING MOVING ELECTRIC VEHICLE

(51)
Internationa:H02J0007000000,B60L0001000000,G11C0029040000,B60L0001020000,GO7F001¢
classfication
(31) Priority
Document :NA
No
(32) Priority
Date NA
(33) Name
of priority  :NA
country
(86)
Internationa
Application :NA
No ‘NA
Filing
Date
(87)
Internaional .
Publication -
No
(61) Patent
of Addition
to
Application Hﬁ
Number )
Filing
Date
(62)
Divisional to
Application :NA
Number :NA
Filing
Date

NA

(71)Name of Applicant :
1)Mr. Siddesh D S
Address of Applicant
:Deparment of CSE, Eas
West Institute of
Technology Bengaluru,
Karnataka560091, India
Karnataka India
2)Dr. Narasimha
Murthy M S
(72)Name of Inventor :
1)Mr. SiddeshD S
2)Dr. Narasimha
Murthy M S

(57) Abstract :

An apparatus and method for readiag moving electric vehicle [0065] The invention provides an apparatus and method for

recharging moving electric vehicle. The method includes monitoring the percentage of charge in the plurality of firstodention
battery, switching at least onéthe plurality of second sections of the secondary battery to charge at least one of the plurality
sections of the main battery, based on the percentage of charge in the plurality of first sections of main batteryhiagdas\atst
one of he plurality of second sections of the secondary battery to provide electrical power to the electrical motor, based on

percentage of charge in the at least one of plurality of first sections of main battery. (Figure 1)
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(12) PATENT APPLICATION PUBLICATION
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(22) Date of filing of Application :13/01/2020

(21) Application
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(43) Publication Date :
31/01/2020

(54) Title of the invention : A RECONFIGURABLE REVERSIBLE LOGIC ARCHITEGRE FOR PARTY PRESERVING

ARITHMETIC LOGIC UNIT

(51) (7)Name of Applicant
Internationa:GO6F0007575000,H03K0019200000,G06F0007501000,G06N0007040000,HO3K001¢|:
classificatiol 1)Mr.A.KAMARAJ
(31) Priority Address of Applicar
Document :NA :DEPARTMENT OF
No ELECTRONICS &
(32) Priority_NA COMMUNICATION
Date ' ENGINEERING,
(33) Name MEPCO SCHLENK
of priority :NA ENGINEERING
country COLLEGE, MEPCO
(86) ENGINEERING
Internationa COLLEGE(PO),
Application :NA SIVAKASI, TAMIL
No ‘NA NADU, INDIA, PIN-
Filing 626005. Tamil Nadu
Date India
(87) (72)Name of Inventor :
Internationa, NA 1)Mr.A.KAMARAJ
Publication * 2)Dr.J.SENTHIL
No KUMAR
(61) Patent 3)Mr.C.KALYANA
of Addition SUNDARAM
to
Application mﬁ
Number °
Filing
Date
(62)
Divisional to
Application :NA
Number  :NA
Filing
Date
(57) Abstract :

Abstract: The invention discloses architecture of reversible logic ALU with parity preservation, which will be a betiztiadter
technology to oveome .the drawbacks current CMOS technology in digital logic circuits. The architecture comprises of pari
preserving ALU in reversible logic, by incorporating ALU with complex arithmetic and logical functions. The logic gat#irixt
are designed usg the KMD Gate that encompasses the reversible logic functions for those gates. The architecture consists
module that passes the control signals and data to the data processing module. Complete reversible logic functi@nglitiestifo
and logical operations are implemented in the data processing unit. The functional modules in the data processing uthieforw
computed results to the output module, with the support of the select lines. The evaluated performance of the ALU isogtiani
293, constant input 41, garbage output 77 and total cost 411. The invention offered here is a supplementary feature dagitalo
integrated circuits, to enable high speed operations using the invented reversible logic gates. This architettedgaidy be
helpful in achieving an active step towards the implementation of anrafizhture towards modern day digital logic circuits.
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(43) Publication Date :
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(54) Title of the invention : AN ELECTRICAL MICR@®ONE CUTTING FORCEPS

(51) (71)Name of Applicant :

Internationa:A61B0017880000,A61B0017640000,A61F0002300@®1F0002280000,A61F0002460(| 1)NABHAN. K.,

classificatiol Address of Applican

(31) Priority :KUNDOTTY HOUSE,

Document :NA VELLIYANCHERY
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(32) Priority_NA VIA, AJILANGADI,

Date ' MALAPPURAM

(33) Name DISTRICT, KERALA,
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(86) (72)Name of Inventor :

Internationa 1)NABHAN. K.,

Application :NA

No ‘NA
Filing

Date
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Internationa,

Publication -

No

(61) Patent
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to

Application Hﬁ

Number
Filing

Date

(62)

Divisional to

Application :NA

Number ‘NA
Filing

Date

NA

(57) Abstract :

ABSTRACT AN ELECTRICAL MICROBONE CUTTING FORCEPS An electrical mictmne cutting forceps device, for micro
surgeries related to bon&id forceps device comprising: a base member (12), to provide base support to the bone, comprisil
proximal end which is a pivot end and a distal end which is erglalgewith a surgeon; a top member (14), as a lever for said d¢
and holds said bonepmprising a proximal end which is a pivot end and a distal end which is eafglgeith a surgeon, said top
member being angularly displaceable about said pivot; a middle member (16), being a toothed saw engaging with said bon
characterised in that, isamiddle member (16) is angularly displaceable about said pivot point; and a slider switch (22) with a
slidable mechanism, said slider switchEs operative (23nn¢
which, in turn, nterfaces with said middle member.
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(43) Publication Date :
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(54) Title of the invention : SYSTEM FOR REMOTE MONITORING OF HAZARDOUS & FLAMMABLE SUBSTANCES IN
CHEMISTRY INDUSTRY USING IOT SENSORS

(51)
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classificatiol
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Date Rao
(87) (72)Name of Inventor :
Internationa, NA 1)Dr. Praveen
Publication * Kumar Mannepalli
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(61) Patent Veerendra
of Addition 3)Dr. Ramireddy
to ‘NA Gangadhar Reddy
Application :NA 4)Dr. Nimmakayala
Number ° Lakahmi Narasimha
Filing Rao
Date
(62)
Divisional to
Application :NA
Number  :NA
Filing
Date
(57) Abstract :

The present invention is related to a system for remote monitoring of hazardous & flammable substances in chemistugimglu
IOT sensors. The objective of present invention is to solves the adequacies presented in theéguhioicues of monitoring the
chemical and gases leakages system.

No. of Pages : zNo. of Claims :

The Patent Office Journal No. 05/2020 Dated 31/01/2020

6045



(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :20/01/2020

(21) Application N0.202041002381
A

(43) Publiation Date : 31/01/2020

(54) Title of the invention : METHOD OF ENERGY RECOVERY SYSTEM USING BICYCLE FLYWHEEL

(51)

Internationa:B60K0006100000,B60T0001100000,F16F0015305000,FO03D0009120000,F16C001¢

classificatiol

(31) Priority

Document :NA

No

(32) Priority .

Date NA

(33) Name

of priority :NA

country

(86)

Internationa

Application :NA

No ‘NA
Filing

Date

(87)

Internationa,

Publication *

No

(61) Patent

of Addition

to

Application “2

Number )
Filing

Date

(62)

Divisional tc

Application :NA

Number ‘NA
Filing

Date

(71)Name of Applicant :

1)Dr. T. SUBRAMANI

Address of Applicant :Professor &

Dean, Department of Civil Engineering
V.M.K.V. Engineering College, VMRF
(DU), Salem, Tamilnadu, Indiaif® 636
308 Tamil Nadu India

2)Dr. A. ANBUCHEZIAN

3)J. KARTHICK RAJAN, V.M.K.V.
Engineering

4)S. KRISHNAN, Dhirajlal Gandhi
College

5)S. PRIYANKA

6)P. NARASHIMHAN

7)A. ABIRAM
(72)Name of Inventor :

1)Dr. T. G. ARUL

2)Dr. VARATHARAJ U PERUMAL

3)Dr. R. MALKIYA RASALIN
PRINCE

4)Dr. T. SUBRAMANI

5)Dr. A. ANBUCHEZIAN

6)J. KARTHICK RAJAN

7)S. PRIYANKA

(57) Abstract :

ABSTRACT Kinetic energy is produced when the moving vehicles undergo brake. This kinetic energyezmvéed using a system called as
kinetic energy recovery system. This system converts the loss in kinetic energy into increase in kinetic energy. ApgdythgiBgea bicycle ride
results in loss of huge amount of kinetic energy which makes theiptprocess tough. Storing the kinetic energy using a system which consi
bicycle flywheel makes the process of starting easier and smooth. Flywheel is a device which can store energy gengnateediciuriamely

kinetic energy. Energy storing cdplity depends directly on its mass and square of speed of rotation. The energy recovery system involves
flywheel which used for energy storage that is lost by applying brake normally, in turn used for propelling the ridéhelstarting of the licle.
The flywheel charges while the vehicle is slowed down or while descending down the slope which is reused for boostrptlaetikerating th
vehicle or while climbing up the slopes. The maximum acceleration is increased by flywheel wiast 88rof the energy spent in pedaling wi

riding a vehicle with the speed of the vehicle ranges between 12.5 mph to 15mph.
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(57) Abstract :

Haptic devices are used to interface human and computers to interact each other by force and touch. These devicesin$edteleialgdical

applications, where virtual and remote interactions acessary. With the help of wearable haptic devices, humans can step inside a virtual
environment and feel it as real with same touch feeling. Most of the haptic devices are based on point interactiongamae?is ainly.3D haptic
grippers are used in gical robots where; remote 3D touch sensitive applications are required. 3D haptic grippers consist of two rotary Me
Rheological (MR) brakes for grasping and rolling. The brakes are applied and rolled when receiving input from sensaspifitp@drapproach
forces and rolling torque can be reflected on human operator. By controlling the parameters of sensors, the movemgletfofgatdtivith 5
degrees of freedom (DOF) can be achieved. The 3D haptic gripper consists of four fingers wisin foechanisms to connected by 8 MR brake
replicate human hand gestures. The size of the gripper can be adjusted based on the hand size of the human operator.
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(57) Abstract :

The present inugtion is related to computer implemented method for enhanced security of color image using asymmetric RSA algorithm.
objective of present invention is to solve the anomalies presented in the prior art techniques related to securitpyagealsinggsymmetric RS2
algorithm. It is disclosed in the disclosure that image files are encrypted and decrypted using RSA algorithm to ingeowetihieefore
transferring/ receiving them in/from the communication channel. An image file is selected tonpartoyption and decryption using key genere
technique to transfer the data from one destination to another. This approach provides high security and it will Hersseied transmission
images over the networks or Internet.
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(57) Abstract :

ABSTRACT A framework for supporting structures termed as truss needs to be efficient which depends on the shape ahthgaamstry of tt
truss. Hence much time is involved for choosing effective truss which is déinesheessembled to create a rigid structure acting as single frame.
Configuration of the truss and its shape depends mainly on the truss span and load applied on it. The proposed ire@sg®thmafficiency of
the structure by optimizing the patterfitioe steel truss. Effective system of bracing is taken into design criteria as a new measure which is
than the conventional methods. Development of tall frames which is based on the paths of direct force and conceptarhsifalidas. The
design is of two stage with the braced panels arranged appropriately which is then followed by orientation of the bracing/arémaisenodels
are tested using ETABS and Staad.Pro. Design of steel truss of various span are implemented ranging franIBmegttes. Analysis is done b
varying the configurations for increasing the efficiency of the structures. The strength angle and the strength beais negu@rédhe structure i
designed using same material in ETABS than in Staad.Pro whereathgtstrequired is less.
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(57) Abstract :

In computer vision, deep learning techniques plays a vital role in train the system. The training and benchmarking meterdtatal the
unknown environment through images and videos anmalty inaccurate and not dynamic. The modern applications require dynamically leal
unknown environment as well as synthesis the environment attributes. The major drawback of autonomous vehicles iseitagdine agseo
tagged environment by pteaded learning approaches. To drive autonomous vehicles in all environments, it is required to understand the
environment by 3D visual scene rendering dynamically and learn the environment instantly rather than itatigeedesnvironment. The propos
invention involves calculating the feature per point by aggregating all information as a 3D structure dynamically. Thierchlasitaken place
through benchmarking of measuring depth and length of the scene, recognizing actions, segmentation &f sdxjeahidentification, and
estimating the 3D scene flow through camera points. Thus, the 3D scene is rendered, and features are grid markee tubpetiscatia
understand the environment. This technique introduces a level of intelligence by dedpilearning techniques on the system in minimal time
higher accuracy in a controlled manner.
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(57) Abstract :

I-CITY: INTELLIGENT CITY ABSTRACT The Invented divice-CITY« consists of a perception layer, a network layer, an intelligence and ¢
computing layer and an application layer; the perception layer consists of various sensorsaRFi&dewriter, bottom layer middleware and .
wireless transmission bottom layer transmitter module; the network interconnection layer consists of a wireless tramstwisdipa wireless
router, a wireless router node, network layer middlewareredess transmitter and receiver; the intelligence and cloud computing layer consi
an Internet of Things data processing center, adsecgke computer data storage center, a laogée intelligent software center, a cloud computil
center, cloud amputing middleware and an output interface center; the application layer consists of an intelligent city management syster
intelligent transportation, intelligent logistics, intelligent medical treatment, intelligent energy and electric polligeritk®me, and intelligent
community; and the perception layer obtains information, the network interconnection layer performs connection anchiotetbetioformation
and data, and the intelligence and cloud computing layer performs intelligent prgcassifnstructs the application layer to execute, thereby
realizing operation of an intelligent city.
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(57) Abstract :

A detachable clamping system for two circular mechanical interfaces such as spacecraft and launch vehicle adaptor leigh
called as first component (1) and second component (2) comprises a continuous circular metal ring (3), plurality of &ive@mat
and o driver unit (8). The system is configured in a way to allow the kinematic chain to perform collectively whiclplpeafitit of
matching grooved segment to slide in radial direction. The resistance to this movement generates a uniform circunsemeinig
pressure which fastens first component (1) and second component (2) together. The primary driving fdred is tgogential
direction of the metal ring (3) using rotation of a lead screw (33). The uniform radial movement of plurality of the segnsnts:
with equal angular rotation of the crank joining plurality of the segments (4) to metal ring €3jJirébtion of lead screw (33) ensu
engage and disngage of the clamping systems hence tightening and loosening of the mechanical joint respectively. FIG.1
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Rapidurbanization and increase in population have evoked tremendous attention for biofuels production to combat shortag
environmental concerns, foreign exchange savings and socioeconomic issues. In recent years bioethanol productien from
industial wastes acquired a prominent place to fulfil the gap between production and demand. The present investigation pr
methodology involved in the conversion of plant tissue culture waste alginate into bioethanol threfrggndgomanner. This wdr
comprised of screening and molecular characterization of alginase producing microorganism, that has the potential to gene
monomers essential for bioethanol production under aerobic conditions, followed by conversion of monomers into biotthan
presence of Saccharomyces cerevisiae MTCC170, under anaerobic conditions.
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(57) Abstract :

The present invention relates to a process for recovering metals from PCBs using Acidithiobhaicibuglans bacteria, comprisini
the steps of ; initiating the recovery process of at least five metals using Acidithiobacillus Thiooxidans bacteriarekitingdres
of a predefined amount of PCBs dosage to the culture medium; allowing the baateaiet toith the five metals in the PCB;
initiating acidolysis reaction to release H+ in the cultured medium containing energy / no energy source; generatingditiB0/
the bioleaching process; reacting the acid with the metal / (s) and followed égdbimlg mechanism; and computing bleaching
efficiency of metals for C3 and C4 and at S/L ratios using several parameters including pH, temperature, relative hichaitlty,

reduction potential (ORP) and others.
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(57) Abstract :

The present invention relates to a process for recovering metals from PCBs using Alkaliphile (Nitrobacter Sp.) bactasiagcotr
the steps of ; initiating the recovery process of at least five metals usingpAlla(Nitrobacter Sp.) bacteria; adding broken piec:
a predefined amount of PCBs dosage to the culture medium; allowing the bacteria to react with the five metals in tHafB;
acidolysis reaction to release H+ in the cultured medium caonggémergy / no energy source; generating H2S@#l by the

bioleaching process; reacting the acid with the metal / (s) and followed by bioleaching mechanism;

and computing bleachir

efficiency of metals for C4 and at S/L ratios using several paramatdusling pH, temperature, relative humidity, oxidation

reduction potential (ORP) and others.
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The present invention provides preparation of rgilica from a cost competitive spent foundry sand by amenable depolymeriz
followed by solgel method (precipitation). The prepared nailiza was characterized using different modern analytical techniq
In the present invention the prepared siliaaaparticles delivers particle size in the range of 8 nm to 100 nm. Further, the ave
particle size of the obtained nasitica from sodium silicate of waste foundry sand was about 25 nm. The pore size and surfa
of the synthesized narsilica wee found to be 5.5 nm and 345 m2/g respectively. The synthetic process using spent found s:
developed in the present work for the preparation of +sdliea offers number of special features with regard to concentration ol
silicate used, pH of therecipitation reaction, time, temperature and condition of aging and percentage yield. The yield of-the
silica obtained was about 90 %. The value added-séica obtained in the present work from spent foundry sand can be used
different industribapplications such as fillers in concrete, desiccants. adsorbenL sealants, and reinforcements Thus, the pre
invention is considered to be a cost competitive and breakthrough route that facilitates value addition to the solid waste.
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(57) Abstract :

This invention presents a first order complex notch filter with high IRR (Image Rejection Ratio) for standasswiredéver
applications. In conventional approaches, the order of the filter has to be increased to get more IRR, this makes titye afotimgle
filter increases. The filter architecture proposed in this paper is used to get the desired IRR withbbesohatages. The quality
factor (Q) of the proposed filter is increased..The bulk driven OTA (Operational Transconductance Amplifier) with a @Iy V s
voltage is used to design the proposed filter architecture. The OTA used in this paper is desgn280nm CMOS technology w
a total power consumption of 54 pW. The proposed filter architecture is tested using spectre simulation model paraBetidB
IRR is achieved during simulation.
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(57) Abstract :

The rush currents areduced in the switched capacitor DC to DC converters by a controller of the converter which is housed along with th
transistor which limits the current and the circuitry for detection of fault. Controlling of the series transistor ig dioniérfg the rush current
during the process of start up within a predetermined maximum value. The series transistor is shut off by the firetfaulf tet level of the
current limit duration or the timing for achieving the target voltage for Voutdeesls the predefined first threshold time. Similarly the series
transistor is shut off by the second fault detector if the input current during steady state operation reaches the ggededirthceshold time. The
proposed invention controls the swigthcapacitor DC to DC converter which generates an output DC voltage. The current sensor in the inj
terminal controls the rush current in the converter such that it does not exceed the level of the current limit. Settesnthacts is coupled
betwe@ the converter and the input terminal is controlled by the current limiting circuit.
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In recent years, complex steganography techniques have $etothide the secret messages in an innocuous looking digital cover medium. Researchers ar
on blind/universal steganalysis system which helps to detect the presence of hidden message in anloolongaiser medium. The focus of this presessearch
is to develop novel steganalyser with high accuracy. The framework of the proposed work comprises four phases namelgesseggeéneration, image denoisi
feature extraction and classification. In the stego image set generation phasegthimages are generated in three ways: Existing tools, Existing algorithms, ¢
steganography algorithm.In the denoising phase, curvelet denoising has been used to eliminate Gaussian noise fronrmdh® iolégi@ aoise residuals. In the
feature extraction phase, features are extracted from the image and the noise residuals of the image. A-nandgrthetkov SPAM (Subtractive Pixel Adjacenc
Matrix) feature extraction has been proposed. In this method, the dependability among th@xeisgecalculated by using third order markov chain.. Random
rotation forest ensemble MPSVM classifier has been used for classification. Comparing the performance, it clearly thetgddpased third order SPAM feature
extraction outperforms exisiy feature extraction techniques, irrespective of the classifier used. On analyzing the performance of proposed stegaaslysgr
embedding payload capacity, it is observed that the system shows better accuracy for higher payload than lessapaeayjoad
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Exemplary embodiments of the present disclosure are directed towards a system for establishing wireless comroanipatorg: a computing
device configured to design a dual hexagonal patch antenna loaded with one or more complementary split ring resonatdhg, e more
complementary split ring resonators are loaded on a radiating patch to contrdttteoretoefficient and to produce circular polarization; and
wireless communication establishment module include a bending analyzation module configured to perform a concave aeddiogviex the
dual hexagonal patch (DHP) antenna. Fig. 1
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(57) Abstract :

The rush currents are reduced in the switched capacitor DC to DC converters by a controller of the converter whictalerigpustdthe series
transistor which limits the current and the circuitry for detection of faolht®@lling of the series transistor is done for limiting the rush current
during the process of start up within a predetermined maximum value. The series transistor is shut off by the firstfauif thet level of the
current limit duration or thearhing for achieving the target voltage for Vout is exceeds the predefined first threshold time. Similarly the serie
transistor is shut off by the second fault detector if the input current during steady state operation reaches the geedefirnadesiid time. The
proposed invention controls the switched capacitor DC to DC converter which generates an output DC voltage. The curireti e émsat
terminal controls the rush current in the converter such that it does not exceed the level oéthédimitrrSeries transistor which is coupled
between the converter and the input terminal is controlled by the current limiting circuit.
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ABSTRACT: Title: Automatic Fire Ball Ejecting Device The present disclosure proposes an automatic firechiadl digvice that ejects different
sized fireextinguishing balls based on the intensity and location of fire, and further availability of user. The automatic fieetlvagl dgvice 100
comprises a storage unit 101, a ball ejecting unit 103, a distaryiag unit 104, a turret unit 105, and a control unit 102. The automatic fire b
ejecting device works in coordination with an intelligent monitoring and fire analyzing system to automatically extirgeisnfiin the absence
the user. The autortia fire ball ejecting device with plurality of motor rotatable wheels aids to vary the force of ejection ekfirguishing balls
based on the fire location. The automatic fire ball ejecting device provideseffentive automatic fire ball ejectindevice with a simple
mechanism that aids to extinguish fire in the absence of the user. The automatic fire ball ejecting device reducésateriredhe absence of
the user using artificial intelligence.
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(57) Abstract :

The invention discloses a acetogenin anticancer synergistic composition and a preparation method thereof. Thercismpaisily used for
inhibiting cancer cell proliferation and promote cancer cell apoptosis. The acetogenin anticancer synergistic compgsises awoya lipid
source and chitosan oligosaccharide, wherein the acetogenin anticancer synergigigitmmgomprises 0.5%0% of acetogenin, 0. | %% of
chitosan oligosaccharide and 0.8%% of lipid source. The experiment result shows that the lipid source and the chitosan oligosaccharide
synergetic effect on the acetogenin, and the compositidicularly has remarkable effects on the osteosarcoma cancer cell inhibition and af
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CSETRDevice: CONTROL THE SPEED, EFFICIENCY, TORQUE, AND POWER OF THE ELECTRIC MOTOR. ABSTRAC
My Invention CSETFDevice A device such as an electric motor, an electric generator, or a regenerative electric motorancl
rotor arrangement and a stator arrangement. The stator arrangement has a dielectric electromagnet housing and arigiaabt
electromagnet assembly including an overall amorphous metal advanced magnetic core. The overall amorphous neetal ady
magnetic core is made up of a plurality of individually formed amorphous metal core pieces. The dielectric electromagmdiala
core piece openings formed into the electromagnet housing for holding the individually formed amorphous advanaae metal
pieces in positions adjacent to one another so as to form the overall amorphous metal advanced magnetic core. Theedevic:
includes a control arrangement that is able to variably control the activation and deactivation of the electromagmsgt using
combination of a plurality of activation and deactivation parameters in order to control the vibrations, speed, efticipre;yand
power of the device.
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(57) Abstract :

In wireless sensor networks nodedlization is the important attribute to be known. Without location of the sensor nodes, the applications ¢
wireless sensor networks are meaningless. In indoor wireless sensor networks the accuracy of sensor node locatiomé@yitgbplicationske
inventory tracking, healthcare, surveillance and proximity awareness. For localization, Received Signal Strength (R$® ahArAval (AcA)
are used to identify the sensor node in both indoor and outdoor sensor networks. Since indoor envammengsprone to multipath propagati
the RSS and AOA are not accurate. By using Genetic Algorithm (GA) for indoor localization, the triangulation of nodessackarptimized. It
uses cross over arithmetic and single vertex neighborhood muaatibe attribute to calculate triangulation by positioning anchor nodes to th
beacon nodes at correct angles. The convergence rate, overhead, anchor to node ratio is also optimized for mobithoofib@eahus, GA is
applied to find the cross ovenetric at each beacon node and used to position the sensor node for better accuracy.
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(57) Abstract :

Silver nanoparticies (AgNPs) became one of the most important and explored nanoteetiedi@gi/nanostructures suitable for various biomedical applicatides
herein, claim a method for the rapid synthesis of uniform size of phyto silver nanoparticies from phyto (plant) exttheteasmple of Gloriosa superba by
regulating the physical factors like pH and temperature. Most primary reason/facte mantbparticle formation from Gloriosa superba tuber is due to the prest
20-30% of colchicine content with the functional groupsoét2-, -CO- and-NH2- to react with AgN0O3. TheCH2-, -CO- and-NH2- groups of phyto extract as in tt
example of Glowsa superba were used for the stabilization of the AgNPs and also act as a reducing agent from Ag+ to AgO by maimsiiing. theound 10
mM of silver nitrate solution was prepared from which 50 ml solution was solution was mixed with 20 ml ekptactt (stirred for 10 min).The synthesis was fou
to be rapid and efficient which was completed within 5 h with the 85% uniform spherical nanoparticies of6€imen2Then the pH of the solution which plays a
major role in the synthesis of AgNPs frgant extract. The pH of the solution mixture was adjusted to 9 by adding 150 ul of ammonia solution (0.1M of Amr
solution =. 1.7 g NH3 in 1L water), during this process color of the mixture was changed from light yellow to brown. Quiiemtratiorof AQNO3 was found to
be 10 mM (163.87 mg of silver nitrate dissolved in 100ml of water) for the synthesis of AgNPs using phytoextract asmpieeoéxGloriosa superbaas substrate
Lower temperature facilitated the biosynthesis process, optimum 581Gy The UVVIS spectral data showed a prominent peak at 350 nm. FTIR analysis con
CH2-, -CO- and-NH2- groups of phytoextract as in the example of Gloriosa superba are responsible for synthesis of nanoparticies. TEM hrz(h&9snmit
revealedhat the particle edges were lighter than centre confirmed the capping of nanopatrticies. The XRD analysis confirmeddtystsifige corresponding witl
SEM (4490 nm). DLS in the range 0f&9 nm and zeta potential with7.3 mV was recorded. Thisvention relates to new methodology.of synthesis of phyto
nanomedicine as in the example of Gloriosa superba produced 85% uniform spherical nanoparticies-69sine @hin 5 hours, at a temperature of 55°C and |
of 9 was achieved.
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(57) Abstract :

In today's scenario, the students learning and the employers/employees working clitympasbiveral multilingual states, regions and countrie:
confronted with communication and language barrier apart from their indigenous languages. In this context, the languagaiaichiion
problem causes disadvantage to the potential studeditsnaployees looking for better education and job prospects, respectively. Many labol
are not able to cope up with the multilingual proficiency and lacking the opportunities to work with multinationals dge&gdéarrier. The
proposedinventiot cal |l ed &€Smart Language | D CardE has the competence
bringing an easy communication facility to the users, which records the spoken language by the random user and ram$hetesgitiired
language which another user can understand. This smart ID card has the Speaker at the top right and the voice retmpdeit.dt ineorporates
the mechanism by which another user can listen to the translated voice through the spebkeErglish language would be displayed on the
liquid crystal display (LCD) screen attached at the bottom of the ID card. The user can also learn the language baricsteidiog it from the
display screen in English. In this ID card module invent@Google Translator is used. The language settings as per the needs can be man
the server settings. In this invention, Smart ID card user can also change the language settings through login intortakeofviepespective
server. With thigroposed ID card, the user can communicate to others with fewer obstacles by overcoming the language dilemma proble
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(57) Abstract :

The invention relates to a modular, fixed, partially opaque, secure, easil\blecatpublic environments and sslffficient in power usage lactati
enclosure for feeding the infants comprises a central framework with an exterior shape eiacs#anicuboid having side ends, top and botton
faces and fabricated with light consttion material and defining an interior space for accommodating at least two persons; at least two sea
connected to one of the side ends and positioned opposite to each other in the said interior space; at least twadablectedtso eaabf the
seating units for placing the lactation equipments; a lockable front door with provisions for detecting, recognisirg tretéxcis of the pre
registered users and enabling thelagk of the said front door through an artificial intelligesegver in communication with the said smart lacte
enclosure; a tracking system employing global positioning system (GPS) satellites for determining the position of tratinarpbd wherein tt
tracking system further comprising a sensor forixéeg signals provided by a plurality of visible GPS satellites and for recording and bufferii
sensor data, comprising raw satellite signals that are periodically sampled over a predetermined time window andosarddactatither
comprising a GPS ference receiver for providing aiding data to facilitate searching, acquiring, and tracking said raw satellite signedstnece
said sensor; a plurality of solar power panels arranged on the top exterior surface for converting the solar enerticaltp@ler for powering
up the electrical equipments installed in the said lactation pod; a device for measuring the quantity of the milk totbhe iief@mnt and a warmer
augmenting and maintaining the temperature of the milk prior to the fepaingss
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Abstract Jn the current scenario aluminium and its alloys are replaced by Aluminium Matrix Compdgh&Ss) in manufacturing
sectors owing to their excellent toughness to weight ratio, ease of processing, good corrosion resistance, thermatycamducti
desirable mechanical properties, Currently, cast iron (Cl) cylinder liners offer excellentegs@nce at high temperatures. The
limitation of the CI liner is the development of air pockets that leads, to premature failure of the engine cylindeicdroeotres
limitation, Aluminium Metal matrix composite (AMMC) was used as cylinder liner thare&uperior tribological characteristics
sufficient strength. The 2xxx series classified with copper as a major element with aluminium. Amongthallalys, AA2024 has
a good strength and wear rate. The composite material has better feasiboityrad the engine tribological parameters. This rest
work aims at the development of a new aluminium hybrid composite material (AA2024/ alumina oxide/ silicon carbide / bya|
squeeze casting technique with enhanced tribological and mechardcatteristics for the cylinder liner application.
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(57) Abstract :

IAH-CAR:INTELLIGENT WAY TO ADJUSTING THE HEIGHT OF A CAR ACCORDING TO ROOD CONDITION. ABSTRACT The
invention IAH-CARe- is a system for adjusting the height of vehicles. The vehicle is supported by a hollow cylinder and a piston having an
undersized piston skirt is mounted on the suspension system's coil spring, and sealingly slidable within the cylindeerarfiulyis introdced
into the expandable pressure space between the piston and the cylinder top, the piston and cylinder are forced aghariyehisiagThe
undersized piston skirt can extend beyond the end of the cylinder, allowing the piston a greater ttaweltféndhe cylinder bore. The inventior
may be operated manually by a vehicle driver through push buttons, which can be the vehicle's existing cruise contraltbrttdngly, the
system can be automated using a control unit to automaticallyt gdjusd clearance to avoid collision with obstacles in the vehicle's path. In
another embodiment, the lift system, or any lift system, is prevented from activating, and deactivates (if previously)acthevehicle is

travelling at excessive speed.
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(57) Abstract :

Organ segmentation is an important step in fetal imagesafty prediction of congenital abnormalities and to estimate delivery date. Many
applications of 2D medical imaging mainly face problems with speckle noise and object contours. Frequent scanningas fetalifécal
disturbances to the fetal growdind the quantitative interpretation of ultrasonic images also a difficult task compared to other image modali
determine renal diseases and to estimate delivery date accurate kidney segmentation is required. Segmentation of Kidasytissgae by
several imaging modalities such as CT, MRI, and US. Modalities using CT and MR are however challenging and tend t@mpreatiercal
complexity. Apart from imaging modalities, several morphological operators are also available for segmdrtatigasofrom their background
which includes edge detection, seed growing and region growing, watershed segmentation etc. The conventional morphbtmtgcaipeevisec
and unsupervised methods are also available for segmentation. One such unsupethiséds the clustering approach which groups the avail
subclasses into classes of similar patterns. A chiisteed segmentation approach is utilized to segment the US fetal kidney images in this p
detect the shape and compute the lengtletaf kidney images. These parameters are used to decide the congenital disorders and predictio
gestation periods. The proposed technique has been compared with FCM and probabilistic models and is found to exhipérfupaaitce with
respect to cmputation time and accuracy.
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(57) Abstract :

Over the recent years, Compressive based Real time multimodal eneatigmition technology has attracted more attentions in various applic
such as medical sectors, monitoring and surveillance. Emotions have received a great deal of attention over the pdestremgiacgirom a
psychological perspective to behavizience. Emotions can be recognized by text, vocal, verbal, facial expressions and from bio signails. +
machine interaction (HMI) is growing in demand so the machine needs to understand human gestures and emotions. Thainirsvientienelop
an irtelligent system for Compressive sensing based real time multimodal emotion recognition especially for Tamil languageTspeayee of
real time multimodal emotion recognition comes really helpful in circumstances wherein they can be used tarqtesieable events like suicid
and also in stress management in individuals. They can help in long term exercise like behavioral management in imdiéduatisraal analysis
for betterment of lives.
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Water scarcity is the one of the vulnerable challenges for the society. Water management networks play a major ralestritwaitem, checking
the water quality and identifying the water leakage in the pipes both in underground and aboventhe®geentralized control room designed w
local IOT computing machine to monitor and identify the leaks in the water distribution networks. Adaptive machine liegmitimgn & used for
optimization. Here Adaptive learning algorithm used s intelligaarm optimization algorithm. Al based swarm optimization techniques are t
smart IOT system for detecting the water quality and also identifying the leakages and giving proper solution for th&teskage of human is
not necessary, since phyal parameters are drawn from the sensors and optimized instantaneously. 10T based system plays a major role
collecting the data from the various sensors and processing theslatand gi ve proper sol ution for t
obtaining the accuracy better and better. Since we are soft computing techniques, designed system will learn fronsitaiptakésu

No. of Pages : 1No. of Claims: 7

The Patent Office Journal No. 05/2020 Dated 31/01/2020 6073



(12) PATENT APPLICATION PUBLICATION (21) Application No.202041003310 A
(19) INDIA
(22) Date of filing of Application :24/01/2020 (43) Publication Date : 31/01/2020

(54) Title of the invention : SOLAR POWERED VAl CENTRAL ROUTER AT AUTONOMOUSNSTALLATION FOR RURAL AREAS

(51) (71)Name of Applicart :
Internationa:H02J0007350000,H02J0007000000,H04W0084120000,G03G0009097000,H02S002| 1)Dr. P. Bridjesh
classificatiot Address of Applicant :Associate
(31) Priority Professor Department of Mechanical
Document :NA Engineering MLR Institute of
No Technology Hyderabad 500 043
(32) Priority_NA Telangana India
Date ' 2)Dr. N. K. Geetha
(33) Name 3)Dr. Sivakumar Ellappan
of priority :NA (72)Name of Inventor :
country 1)Dr. P. Bridjesh
(86) 2)Dr. N. K. Geetha
Internatioral 3)Dr. Sivakumar Ellappan
Application :NA 4)Mr. Lakshmi Venkatesh Jadhav
No ‘NA
Filing
Date
(87)
Internationa,
Publication -
No
(61) Patent
of Addition
to
Application “2
Number °
Filing
Date
(62)
Divisional ta
Application :NA
Number  :NA
Filing
Date

(57) Abstract :

Power outage on a regular basis is still a common problem in rural areas. When a power outage is experienced at homerdug to lpality,
the WiFi signal at home is lost, even though the household is installed withUFaSkconnection for power. The wireless router/modem at
household can broadcast ‘i signal but the internet will not work. The internet signal form the servicegeoxeaches the central router.
However, as the power backup is not available for central router, it could not transfer signal to the household wieelessdenuat This issue of
power has always been a problem for wireless technology. In this regaaigta diehard need for an autonomously positioned source of pov
the central router so that there will be an uninterrupted internet signal at household. It is desired that the cesgabuliesteare installed with
power backups in rural aredhe proposed solar powered centratWiouter has a solar photo voltaic panel installed on the autonomous
installation, preferably to a pole where the central router is installed. An aluminium frame at suitable inclinatiorriedstggie pole foriXing the
solar panel. A solar charge controller is paired with the solar photo voltaic panel. Balancing and calibration is testtedetdetween the pane
and charge controller. A lead acid battery to store charge is installed to the setup itk suitar proof cables. Charging and discharging of
battery is monitored by a circuit board. A fuse socket is connected to the battery. A LED power indicator is attaclecbdngetieentrol for
indication of level of charge. The battery, charge contralfel other accessories are encompassed in an enclosure with proper ventilation.

No. of Pages : No. of Claims : :

The Patent Office Journal No. 05/2020 Dated 31/01/2020 6074



(12) PATENT APPLICATION PUBLICATION (21) Application N0.202041003413 A
(19) INDIA
(22) Date of filing of Application :25/01/2020 (43) Publication Date : 31/01/2020

(54) Title of the invention : AIRBAG IN AUTOMOBILE SAFETY TECHNOLOGY AND IMPROVEMENTS

(51) (71)Name of Applicant :
Internationa:C06D0005060000,B60R0021000000,B60R0021264000,B60Q0009000000,B60R002:| 1)Dr.V.Subramaniyaswamy
classificatiot Address of Applicant :Associate
(31) Priority Professor School of Computing
Document :NA SASTRA Deemed University
No Thanjavur 613401, Tamil Nadu, Indi
(32) Priority_NA Tamil Nadu India
Date ' 2)Dr.V. Priya
(33) Name 3)Dr. M. Rajendiran
of priority :NA 4)Dr.T.Jayasankar
country 5)Dr.K.Ravi
(86) 6)Dr.M.Rajesh Babu
Internationa 7)Dr.S.Sudhakar
Application :NA 8)Dr. A.Sagai Francis Britto
No ‘NA 9)Dr. N. Satyanarayana Murthy
Filing 10)Dr.A.Mohanarathinam
Date (72)Name of Inventor :
87) 1)Dr.A.Mohanarathinam
Internationa, 2)Dr.T.Jayasankar
Publication * 3)Dr. A.Sagai Francis Britto
No 4)Dr.M.Rajesh Babu
(61) Patent 5)Dr.V. Priya
of Addition 6)Dr.K.Ravi
to ‘NA 7)Dr. M. Rajendiran
Application :NA 8)Dr. N. Satyanarayana Murthy
Number ° 9)Dr.S.Sudhakar
Filing 10)Dr.V.Subramaniyaswamy
Date
(62)
Divisional ta
Application :NA
Number  :NA
Filing
Date

(57) Abstract :

According to an embodiment of the technology entitled Airbag in Automobile Safety Technology and Improvements with societal etayelog
to sharpen the rise in car sales, as the traffic accidents have become gradually increasing severely and regulgr im@ngiomitar situation,
science and technology's rapid growth, automotive technology that also been frequently updated, and automotive sadgtyhauvbredbwly bee
included in all the car's characteristics. This present innovation currently thiégpsimary automotive safety technology; this suggests a form «
airbag system and explains the specific methods of production. doveiicollisions, this innovation is about liéaving devices while driving a
four-wheeler on the road. An airb&ga piece of automotive hardware with safety equipment used during a collision to save the life of both
and passengers. The function of an airbag currently invented is primarily to support occupants while the crash ocpuoseatthieir bodis by
attacking an internal object such as steering the indoor wheel or window, etc. By minimizing the force applied by thevkesdridoors, and
dashboard at any point on the body, the use of the airbag system will reduce the number of injuridsn@avers are designing the airbag's
features. The achievement of any safety gear, however, depends on its proper implementation and clear instructiomsed.be foll
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(57) Abstract :

ADVANCED MEDICAL OBSERVATION CARE USING BLOCKCHAIN TECHNOLOGY ABSTRACT The invention ADVANCED MEDICA
OBSERVATION CARE USING BLOCKCHAIN TECHNOLOGY¥ You know healthcare transaction validation systems and methods are
presented in many other way But healthcare transactions integrated with a all type of stakeholder are compiled infdaaittaiare traraction
blocks. The chain can be considered a chronicle of person's healthcare path through life Spain . When a transactitedisticeroduzsponding
healthcare parameters (e.g., storage date, first input Data, outputs, clinical evidence, outc)rassseht to one or more integrated validation
devices. The devices establish a validity of the transaction and generate a advanced blockchain through a proof oétibdioBnee the
advanced block has been calculated it can be appended to #feotiak's health care blockchain and also the case study validate the various
country( India> Japan, IndieUSA, India>Singapore, IndieezCanada, Indiz Etc.)through blockchain method.
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(57) Abstract :

HEALTHY AND NUTRITIOUS DRINK COMPOSITION & ITS PREPARATION THEREOF Abstract: The present invention
relates to the development of healthy and nutritious food product in the form of health drink. [{grértielates to the developme
of health drink with enrichment of protein from cereals and pulses/legumes in the drink composition. It more specHiieas §ortH
healthy drink composition which is enriched with protein and can be called as Athratae specifically related to the cereals ar
pulses food product composition enriched with protein. The invention also pertains to the development of suitable method 1
preparation of composition of healthy and nutritious protein enriched healthy @hakpresent invention is food product, which i
rich in low cost Protein. Healthy and nutritious drink composition comprising 40 to 80% (w/w) of cereals and 20 to 40ptil&es
of the total composition. It is nutritious food which is helpful in fliti requirement for Protein. It also helps in overcoming witt
malnutrition deficiency limitations.
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(57) Abstract :

Biodiversity is declining steadily throughout the world. The current rate of extinction is largely the result of direcliot humar
activities. Recent bushfires in Australia is a clear and present danger for many floras which might have become extinct and
bear the needed scientific studies on them. Building accurate knowledge of the identity and the geographic distribiadinizadd
values in plants is essential for future biodiversity conservation. Therefore, rapid and accurate plant identificagiotieisfess
effective study and management of biodiversity. Recently, taxonomists started searching for more efficient onetbetdstecies
identification requirements such as developing digital image processing and pattern recognition techniquesskdagethods ar
considered a promising approach for species identification. A user can take a picture of a plant invité fleédouildin camera of
a mobile device and analyze it with an installed recognition application to identify the species or at least to recefysadible
species if a single match is impossible. By using a comyaided plant identificatiosystem, notprofessionals can also take part
this process.
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(21) Application
(12) PATENT APPLICATION PUBLICATION N0.202041003462 A
(19) INDIA

(22) Date of filing of Application :26/01/2020 (43) Publication @ate :

31/01/2020
(54) Title of the invention : ADVANCED GARMENT FOR BREAST FEEDING BY WOMEN
(51) (71)Name of Applicant
Internationa:A41D0001215000,A41C0003040000,A41D0001220000,A41D0001060000,A61H0009!|:
classificatiol 1)Sita Mahalaxmi
(31) Priority Tolety
Document :NA Address of
No Applicant :501, A
(32) Priority ‘NA Block, Sweta Aryan
Date ' Apartments, Pipeline
(33) Name Road, Jeedimetla
of priority  :NA Village, Hyderabad,
country Telangana Telangana
(86) India
Internationa 2)Kadambini
Application :NA Devarakonda
No ‘NA (72)Name of Inventor :
Filing 1)Kadambini
Date Devarakonda
(87) 2)Sita Mahalaxmi
Internationa, NA Tolety
Publication
No
(61) Patent
of Addition
to
Application Hﬁ
Number
Filing
Date
(62)
Divisional to
Application :NA
Number  :NA
Filing
Date
(57) Abstract :

An advanced garment for breastfeeding by women is a garment for mothers that help them nurse discreetly in public witho
additional nursing coveifer privacy. It has an outer layer that serves as a cover while nursing and an inner layer that when
down, creates access to the breasts for breastfeeding. It has a few inches of elastic on either side of the seamafeheTiniser
makes it nest convenient for pulling down to breastfeed irrespective of bust size. The overall garment is provided with an og
mechanism at the waist of the garment. This garment avoids any undesirable or unintentional exposures from being create
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :11/10/2018

(21) Application
N0.201831038651 A

(43) Publication Date :
31/01/2020

(54) Title of the invention : PROCESS FOR MAKINRGUBBERIZED CONCRETE AGGREGATES AS A SUBSTITUTE FOR

MINERAL AGGREGATES

(51)

Internationa:G01N0003080000,G01N0003200000,G01N0003060000,G01N0003280000,C04B002¢|:

classificatiol

(31) Priority

Document

No

(32) Priority

Date NA

(33) Name

of priority :NA

country

(86)

Internationa

Application :PCT//

No :01/01/1900
Filing

Date

(87)

Internationa,

Publication -

No

(61) Patent

of Addition

to

Application mﬁ

Number
Filing

Date

(62)

Divisional to

Application :NA

Number :NA
Filing

Date

‘NA

NA

(71)Name of Applicant

1)BANERJEE

Sulagno
Address of

Applicant :46/5 NEW
BALLYGUNGE
ROAD, KASBA,
KOLKATA, WEST
BENGAL, INDIA

2)MANDAL Aritra
(72)Name of Inventor :

1)BANERJEE
Sulagno

2)MANDAL Aritra

(57) Abstract :

A process for making rubberized concrete aggregates as a substitute for mineral aggregates comprises of the stepastiecutt
rubber tyres manually into aggregates (1) having a maximum size of 40 mm; removal and separation (®jirefsséeel polymer

fibres if present; mixing of specific ingredients (3); pouring the mixture in cube moulds (4) and subjecting to he&j;tastq4est

(4.2); and compression test (4.3); pouring the mixture into cylinder moulds (5) and subjebtdaq test (4.1); acid test (4.2); split
tensile test (5.1); and Youngs modulus examination test (5.2); pouring the mixture into beam moulds (6) and subjedttegtto |
(4.1); acid test (4.2); and flexural test (6.1); and pouring the mixture intsizeatbeam and column moulds (7) and subjecting to
ultimate load test (7.1); property comparison with normal concrete beam and columns (7.2); crack analysis (7.3); oz (@edlg
load strain (7.5); load moment interaction (7.6); and load curvahg-eactility factor (7.7).
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Publication After 18 Months:

The following Patent Applications have been published under Section 11A (3) of The Patents (Amendment) Act, 2005. Any
Person may file representation by ey of opposition to the Controller of Patents at the appropriate office against the grant of
the patent in the prescribed manner under section 25(1) of the Patents (Amendment) Act, 2005 read with the rule 55 of The
Patents (Amendment) Rules, 2006:

(21) Application

(12) PATENT APPLICATION PUBLICATION N0.201811013918 A

(19) INDIA
(22) Date of filing of Application :24/07/2018 (43) Publication Date : 31/01/202

(54) Title of the invention : METHODOLOGY FOR PRODUCTION OF ALKYLRESORCINOL OR ANALOGUES USIN
MICROORGANISMS

(51) (71)Name of Applicant :

Internationa:C12N0015820000,C12N0009100000,A61K0031050000,A61K0031703400,C12N0015| 1)SOUTH ASIAN UNIVERSITY

classificatiot Address of Applicant :Akbar

(31) Priority Bhawan, Chanakyapuri, New Delhi

Document :NA 110021, India Delhi India

No (72)Name of Inventor :

(32) Priority_N A 1)Priti Saxena

Date ’ 2)Samir Giri

(33) Name 3)Amreesh Parvez

of priority :NA 4)Gorkha Raj Giri

country 5)Renu Bisht

(86)

Internationa

Application :NA

No ‘NA
Filing

Date

(87)

Internationa,

Publication -

No

(61) Patent

of Addition

to

Application “ﬁ

Number °
Filing

Date

(62)

Divisional tc

Application :NA

Number ‘NA
Filing

Date

NA

(57) Abstract :

The presat invention relates to method for biosynthesizing alkylresorcinol or analogues thereof freexpremsing recombinant microbial host
strains. The host encodes the exogenous biosynthesizing alkylresorcinol gene, under an indueikigession systerteading to controlled
biosynthesis of alkylresorcinols.
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(21) Application

(12) PATENT APPLICATION PUBLICATION No0.201811013921 A

(19) INDIA

(43) Publication Date

(22) Date of filing of Application :24/07/2018 31/01/2020

(54) Title of the invention : METHOD FOR PRODUCTION OF ACYLPHLOROGLUCINOL OR ANALOGUES USING
MICROORGANISMS

(51) (71)Name of Applicant
Internationa:C12N0009100000,C12N0015820000,C12N0015800000,C12P0013000000,C12N001|:
classificatiol 1)SOUTH ASIAN
(31) Priority UNIVERSITY
Document :NA Address of Applicar
No :Akbar Bhawan,
(32) Priority_NA Chanakyapuri, New
Date ' Delhi-110021, India
(33) Name Delhi India
of priority :NA 2)DEPARTMENT
country OF
(86) BIOTECHNOLOGY
Internationa (72)Name of Inventor :
Application :NA 1)Priti Saxena
No ‘NA 2)Samir Giri

Filing 3)Amreesh Parvez
Date 4)Gorkha Raj Giri
(87) 5)Renu Bisht
Internationa
Publication * NA
No
(61) Patent
of Addition
to
Application mﬁ
Number °

Filing
Date
(62)
Divisional to
Application :NA
Number  :NA

Filing
Date
(57) Abstract :

The present invention relates to method for biosynthesizing acylphloroglucinol or analogues thereof frexpr@asing
recombinant microbial host strains. The host encodes the exogenous acylphloroglucinol biosynthesizing gene, under an inc
overexpression system, leading to controlled biosynthesis of acylphloroglucinols.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201811027685 A
(19) INDIA
(22) Date of filing of Application :24/07/2018 (43) Publication Date : 31/01/2020

(54) Title of the invention : WIDER AND HEAVIER PSC SLEEPER AND FASTENING COMPONENTS FOR 2XLE LOAD

(51) (71)Name of Applicant :

Internationa:B29C0059040000,B61D0001020000,E01B0035120000,E01B0003000000,E01B0O00:| 1)Reseach Designs and Standards Organisation

classificatiol (Ministry of Railways)

(31) Priority Address of Applicant :MANAKNAGAR ,LUCKNOW

Document :NA UTTAR PRADESH Uttar Pradesh India

No (72)Name of Inventor :

(32) Priority ., 1)VIPUL KUMAR

Date ' 2)Sandeep Sharma

(33) Name 3)Prnav Kumar

of priority :NA 4)Sh S K Awasthi

country 5)Sh Ritu Raj

(86) 6)Sh Shivanna M

Internationa

Application :NA

No ‘NA
Filing

Date

(87)

Internationa,

Publication

No

(61) Patent

of Addition

to

Application “2

Number °
Filing

Date

(62)

Divisional tc

Application :NA

Number  :NA
Filing

Date

NA

(57) Abstract :

To keep pace with increased freight traffic, Indian Railways is contemplating to increase throughput by allowing hilgfzet amlexisting track. In this regard,
efforts are being done to utilize the track catyao maximum possible extent. Moreover, Heavy Haul operations on Dedicated Freight Corridors which are ur
construction on Eastern and Western sectors are also on theZardédicated freight corridor has been planned for 25 t axle load operagpi@sent and feeder
routes from existing network are also planned to carry 25t axle load. Therefore, there is a need to upgrade & stan@iadizstiheture for 25t axle load. 3. In ye
2008, RDSO had designed a 25T sleeper (Drg. RDSO0B) keepig dimensional profile same as that of BG line sleeper RDS@8b (designed for 22.5T axle
load). However, recently from the study of track structure being used worldwide for heavy axle load, it is learnt thwitles@oél heavier sleepers is advantage
in many respect for high axle loads. 4. Duringcbarse of finalizing of the design of wider sleeper, total 7 design options were studied and out of them 4 des
sleepers were casted & tested for static bend tests (SBT) in a sleeper plant agil @ntiess were tested for SBT & fatigue test at RDSO. 5. The final design o
wider sleeper has successfully passed the laboratory investigations. After satisfactory field trial, the sleeper daecbffinegular adoption for 25t axle load on
& DFCCIL tracks. 6. Rail seat assembly for the wider sleeper has been designed including the design of wider rubberepiad saéakith wider sleeper. Use of
other components viz. ERC and liners are standard components which already.eMigs. PSGleeper has been designed using the existing design practices fi
existing PSC sleepers for 22.5t/25t axle load. The weight of the new wider PSC sleeper is 332kg and against 267 kpdesigistimhich is almost 25% higher a
48% wider rail seatrea available for use of 48% larger area rubber pad to reduce stresses on rubber pad and enhance its life. Theainectusaliga resultant
stresses, factor of safety and load factor are much better than the existing design.
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(21) Application

(12) PATENT APPLICATION PUBLICATION N0 201811027699 A

(19) INDIA

(43) Publication Date :

(22) Date of filing of Application :24/07/2018 31/01/2020

(54) Title of the invention : A DEVICE TO RECORD THE PROTRWVE AND VERTICAL JAW RELATION FOR
MANDIBULAR ADVANCEMENT DEVICE

(51) (71)Name of Applicant
Internationa:A61F0005560000,A61K0009000000,A61C0011000000,A61C0019045000,A61H00391|:
classificatiol 1)DR. POORAN
(31) Priority CHAND
Document :NA Address of
No Applicant :DEPT OF
(32) Priority_NA PROSTHODONTICS
Date ' KING GEORGE
(33) Name MEDICAL
of priority  :NA UNIVERSITY
country LUCKNOW UTTAR
(86) PRADESH226003,
Internationa INDIA Uttar Pradesh
Application :NA India
No ‘NA 2)DR. PRANJALI
Filing DUTT
Date (72)Name of Inventor :
(87) 1)DR. POORAN
Internationa, NA CHAND
Publication - 2)DR. PRANJALI
No DUTT
(61) Patent
of Addition
to
Application mﬁ
Number
Filing
Date
(62)
Divisional to
Application :NA
Number ‘NA
Filing
Date
(57) Abstract :

The present invention provides a device to record the protrusive jaw relation. The present device records the protalatienjav
for protrusive movement of mandible and for vertical mouth opefiihg.device is helpful in recording both horizontal and vertic
jaw relation in specific amount intraorally and also on articulator.

Figure |
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :24/07/2018

(21) Application
N0.201811027701 A

(43) Publication Date :
31/01/2020

(54) Title of the invention : PROCESS FOR PREPARATION OF READY TO COOK MULTI GRAIN KHICHDI COMPOSITI(

(51)

Internationa:A01H0005100000,A2L0007196000,A23L0007143000,A61K0036310000,A61K003689|:

classificatiot

(31) Priority

Document :NA

No

(32) Priority

Date NA

(33) Name

of priority  :NA

country

(86)

Internationa

Application :NA

No ‘NA
Filing

Date

(87)

Internationa,

Publication -

No

(61) Patent

of Addition

to

Application Hﬁ

Number )
Filing

Date

(62)

Divisional to

Application :NA

Number :NA
Filing

Date

NA

(71)Name of Applicant

1)Banaras Hindu

University
Address of

Applicant :Banaras
Hindu University,
Varanasi221005, Uttar
Pradesh Uttar Pradest
India
(72)Name of Inventor :

1)Chauhan Anil
Kumar

2)Kumar Vikash

3)Chakrabarti Tanya

(57) Abstract :

The present invention relates to process for preparation of ready to cook multi grain kbiachpdsition, wherein composition
comprises ready to cook rice, millet, green gram, black gram, broccoli and peas.
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(21) Application N0.2018110277¢

(12) PATENT APPLICATION PUBLICATION A

(19) INDIA
(22) Dateof filing of Application :24/07/2018 (43) Publication Date : 31/01/202

(54) Title of the invention : SERVICE SYNCHRONIZATION IN RETAIN HOME PATH SCENARIOS IN A CONTROL PLAN
NETWORK

(51) (71)Name of Applicant :

Internationa:H04Q0003000000,H04N00054450G06F0017500000,H04L0012460000,H04N002141| 1)CIENA CORPORATION

classificatiot Address of Applicant :7035 Ridge

(31) Priority Road, Hanover, Maryland 21076,

Document :NA United States of America U.S.A.

No (72)Name of Inventor :

(32) Priority_NA 1)Chhillar Mohit

Date ' 2)Prakash Anurag

(33) Name 3)Bisht Seemant

of priority :NA 4)Malik Rishi

country

(86)

Internationa

Application :NA

No ‘NA
Filing

Date

(87)

Internationa,

Publication -

No

(61) Patet

of Addition

to

Application “2

Number °
Filing

Date

(62)

Divisional tc

Application :NA

Number ‘NA
Filing

Date

(57) Abstract :

A service modification method includes, in a node (130A) which is part of a network (100, 300) cobyaledntrol plane (126), routing a
connection (302) off of its home path to a current path which is at least partially disjoint from the home path ancoessingtion for the
connection on the home path such that the connection (302) can revett tlsignaling a modification of the connection (302) while it is on the
current path; and updating the reservation based on the modification comprising signaling the modification to all node30BB0OA the home
path. The service modification methoan include reverting the connection to the home path with the modification.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201811027773 A
(19) INDIA
(22) Date of filing of Application :24/07/2@ (43) Publication Date : 31/01/2020

(54) Title of the invention : DIGITAL CONTENT AND TRANSACTION MANAGEMENT USING AN ARTIFICIAL
INTELLIGENCE (Al) BASED COMMUNICATION SYSTEM

(51) (71)Name of Applicant :

Internationa:G06Q0020400000,G06Q0030020000,G064I20000,GO6N0007000000,G06F001600(| 1)ACCENTURE GLOBAL SOLUTIONS LIMITED

classificatiol Address of Applicant :3 Grand Canal Plaza, Gran

(31) Priority Canal $reet Upper, Dublin 4, Ireland Ireland

Document :NA (72)Name of Inventor :

No 1)Ramakrishnan PONNIAH

(32) Priority_NA 2)Rehan GUHA

Date ' 3)G.B. BALASUNDARAM

(33) Name 4)Vijay MAHALINGAM

of priority :NA 5)Freeda KANICKAIRAJ

country

(86)

Internationa

Application :NA

No ‘NA
Filing

Date

(87)

Internationa,

Publication

No

(61) Patent

of Addition

to .

Application mﬁ

Number
Filing

Date

(62)

Divisional tc

Application :NA

Number  :NA
Filing

Date

NA

(57) Abstract :

A system for predicting a nefnaud dispute using an artifi¢imtelligence (Al) based communications system is disclosed. The system may comprise a data ac
interface to receive instructions historical transaction and disputes data from at least one data source associatbuithissuar. The data accegsrface may
also receive incoming transaction data associated with a transaction from at least one data source associated with@dexrcdhensystem may comprise a
processor to predict a likelihood of a Aivaud dispute associated with the tractgon by: examining the historical transaction and disputes data; retrievifgandn
dispute attributes; parsing the incoming transaction data; applying predictive analytics to the incoming transactigieldaagptediction value; determining thae
prediction value meets a predetermined threshold; and generating a prediction for the likelihoodfodadndispute associated with the transaction associated \
the account holder to be outputted, via an output interface to a user device.
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(21) Application N0.2018110277¢

(12) PATENT APPLICATION PUBLICATION A

(19) INDIA
(22) Date of filing of Application :24/07/2018 (43) Publication Date : 31/01/202

(54) Title of the invention : METHOD AND SYEEM FOR RENDERING INCOMINGCOMMUNICATION IN A COMPUTING-
DEVICE

(51) (71)Name of Applicant :

Internationa:G06F0016953500,H04L0025020000,H04N0019159000,B32B0027360000,G06Q005(| 1)Samsung Electronics Co., Ltd.

classificatiot Address of Applicant :416 Maetal

(31) Priority Dong, YeongtongsU, SuwonSl,

Document :NA Gyeonggido 442742, Republic of

No Korea Republic of Korea

(32) Priority_NA (72)Name of Inventor :

Date ’ 1)RATHOUR, Sunil

(33) Name 2)GOYAL, Nitesh

of priority  :NA 3)AGARWAL, Desh Deepak

country 4)AGARWAL, Ankit

(86) 5)CHAUHAN, Pratik

Internationa 6)BHATIA, Tanuj

Application :NA

No ‘NA
Filing

Date

(87)

Internationa,

Publication -

No

(61) Patent

of Addition

to

Application “2

Number °
Filing

Date

(62)

Divisional tc

Application :NA

Number ‘NA
Filing

Date

(57) Abstract :

The present subject matter provides a method and system (200, 800) for rendering kconmmgnication in a computindevice. The method
compries determining a) a firstore for an incomingommunication based on a content therein, and b) a sascone based on a current mode
associated with the incomirmmunication and evaluation oflagst one of: a) a currefdcation of the computing de&e; and b) a timelapsed
since rendering of the incomirgpmmunication through the current mode. In case a user of the comgetilng does not avail the incoming
communication through the current mode and there is an inequality detected betwashgberé with the second score, a switching takes pla
from the currenimode associated with the incomingmmunication towards another mode of communication.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA

(22) Date of filing of Application :24/07/2018

(21) Application
N0.201811027788 A

(43) Publication Date :
31/01/2020

(54) Title of the invention : A CEILING FAN WITH SHANK_LESS LOOK

(51)
Internationa:F04D0025080000,F04D002902mMF04D0025060000,F04D0029000000,F04D002516
classificatiot
(31) Priority
Document :NA
No
(32) Priority
Date NA
(33) Name
of priority  :NA
country
(86)
Internationa
Application :NA
No ‘NA
Filing
Date
(87)
Internationa,
Publication -
No
(61) Paént
of Addition
to
Application Hﬁ
Number )
Filing
Date
(62)
Divisional to
Application :NA
Number :NA
Filing
Date

NA

(71)Name of Applicant :
1)HAVELLS INDIA
LIMITED
Address of Applicant
:904, 9th Floor, Surya
Kiran Building, KG
Marg, Connaught Place
New Delhi110001,
Delhi, India Delhi India
(72)Name of Inventor :
1)SANJAM SINGH
2)SUMIT SINGH
3)DEEP SINGH

(57) Abstract :

The present invention provides a fan with shéegs and rivetess look. The aluminium blads attached to a shank with rivets to
provide additional strength as in basic fans. The shank and blade assembly is mounted onto the bottom of the motaa Huusil
shank. This shank and blade assembly is unique as the shank only has the litharngist angle has been aerodynamically

incorporated into the blade shape. This whole assembly is then covered by the circular top outer plastic cover andebqiastia

cover. The ceiling fan provides high RPM performance at low cost.
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(21) Application N0.20181102780

(12) PATENT APPLICATION PUBLICATION A

(19) INDIA
(22) Date of filing of Application :24/07/2018 (43) Publication Date : 31/01/202(

(54) Title of the invention : A CATALYST SYSTEM FORYNTHESIZING ARYL NITRILE FROM ARYL AMINE

(51) (71)Nameof Applicant :

Internationa:C07C0209520000,C07B0059000000,C07C0249020000,C07C0209600000,C07D030| 1)National Institute of Technology,

classificatiol Kurukshetra

(31) Priority Address of Applicant :Kurukshetri

Document :NA Thanesar 136119, Haryana, India

No Haryana India

(32) Priority_NA (72)Name of Inventor :

Date ’ 1)MUTHAIAH, Senthilkumar

(33) Name 2)KANNAN, Muthukumar

of priority :NA 3)BARTEJA, Parul

country

(86)

Internationa

Application :NA

No ‘NA
Filing

Date

(87)

Internationa,

Publication -

No

(61) Patent

of Addition

to

Application “2

Number °
Filing

Date

(62)

Divisional tc

Application :NA

Number ‘NA
Filing

Date

(57) Abstract :

The present invention describes a catalyst system for synthesizing aryl nitrile from aryl amine, the catalyst systemgdoydpaigd ruthenium
halide and halide salt of F8ubstituted hexamethylenetetramine. The present invention algdgs a process for preparing aryl nitrile comprisi
reacting aryl amine with the catalyst system in a solvent to form the aryl nitrile under reflux condition. The proceisgdodbedinvention
provides high atom economy without using any hydrogeegtor, base and oxidizing agent and selectively produces exclusive aryl nitrile as
product with the evolution of hydrogen, which is a solgpbyduct and without forming any froducts such as amide, imine and amine.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201811027809 A

(19) INDIA

(22) Date of filing of Application :24/07/2018 (43) Publication Date : 31/01/2020

(54) Title of the invention : AN AUTOMOTIVE VEHICLE FLIP KEY WITH RIG@ LOCK MECHANISMe

(61)

(71)Name of Applicant :

Internationa:A45D0033000000,E05B0065520000,B65D0083040000,E05B0073000000,E05B001¢| 1)HYUNDAI MOTOR COMPANY

classificatiol

(31) Priority

Document :NA

No

(32) Priority

Date NA

(33) Name

of priority :NA

country

(86)

Internationa

Application :NA

No ‘NA
Filing

Date

(87)

Internationa,

Publication -

No

(61) Patent

of Addition

to

Application “2

Number °
Filing

Date

(62)

Divisional tc

Application :NA

Number ‘NA
Filing

Date

NA

Address of Applicant :12, Heolleusrg, Seochegu,
Seoul 06797, Republic of Korea Republic of Korea
2)KIA MOTORS CORPORATION
(72)Name of Inventor :
1)GEEL, Eeshan
2)SIVANANDAN, Kannan

(57) Abstract :

The present invgion relates to an automotive vehicle flip key with rigid lock mechanism comprising (a) a lower cover(12) and upper) coymr@ding the rigid
lock assembly; (b) a rotatable push button(5) pivotally positioned between the covering comprisingraeteasthoring legs(91,92,93); (c) a rotatable upper co
base (9) mounted on the rotatable push button (5) comprising protrusion with at least one inclined protrusion; (d})acomgetsing a rotatable button bearing(ll
having protrusions with amoring cavity (41, 42, 43); (e) a rigid lock assembly wherein the inset attached with the rotatable button bearinghigdsom the
rotatable push button (5) so that the upper cover base (10) and the rotatable spring (2) can rotate betweerstiogempich the inset (1) extends outside the
housing and a closed position in which the inset extends internally in the housing; the anchoring cavities of the uppeed@@rand anchoring legs of the rotat
push button (5) being arrangedtkithat each one of the three legs (91, 92 and 93) gets anchored into an anchoring cavity of the upper cover baseligQ)usht
button (5) and upper cover base (9) maintain mutual rotation during the motion of the key; a holding plate (3)lisratlyméop of the upper cover base (9) with t
base spring (4) aligned at the bottom as such the inclined protrusion(13) of the upper cover base on collision candmvpreasddo unlock the push button (5);
and an elongated spring (7) housing&king pin (6) is arranged in proximity to the inset (1) to maintain the rigidness of the inset(l) during the outward extenc
motion of the key.
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(54) Title of the invention : STABLE CRYPTOCURRENCY WITH DECENTRALISED EXCHANGE ON SMART CONTRAC
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(51)
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(72)Name of Inventor :

1)Nitin Prashant
Shukla

(57) Abstract :

The present invention relates to detralized blockchain systems that incorporate smart contracts for assertion of rules and a
blockchain based decentralized exchange oigeatified cryptocurrency for a integrated and unified virtual payment interface !
eases and secures the movenoépblic fund.
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(54) Title of the invetion : PROCESS FOR TREATING WASTEWATER

(51) (71)Name ofApplicant :

Internationa:C02F0003300000,C02F0003120000,C02F0009000000,C02F0003340000,C01B000| 1)KURARAY CO., LTD.

classificatiot Address of Applicant :1621, Sakaz

(31) Priority Kurashikishi, Okayama 7100801, Jap

Document :NA Japan

No (72)Name of Inventor :
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Date ’ 2)UKAI, Yu
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Filing

Date
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(61) Patent

of Addition

to

Application “2
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Filing
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(62)
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Application :NA
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Filing

Date

(57) Abstract :

There is provided a process for treating a wastewater comprising feeding an organic wastewater to a first aerobic tambxénthak (Step 1); il
the first aerobic tank, nitrifying and denitrifying the organic wastewater by bastgyorted on carriers followed by discharging a primary trea
water (Step 2); in the anoxic tank, denitrifying the organic wastewater and the primary treated water by bacteria ateahshatige followed by
discharging a secondary treated waterffStg in the second aerobic tank, nitrifying the secondary treated water by bacteria in an activated
followed by discharging a tertiary treated water (Step 4); and in thel®plid separator, separating the sludge from the tertiary treated water
followed by discharging a final treated water while returning the sludge to the anoxic tank (Sdepdifing to this process, nitrogenous
components contained in an organic wastewater with a high alkalinity can be efficiently removed.
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(54) Title of the invention : COMMUNICATION BASED VEHICE SECURITY SYSTEM AND A METHOD FOR THE SAME

(51)

(71)Name of Applicant :
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(31) Priority
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1)Dr. Sanjeev Sharma
2)Dr. Rajdeep Singh
3)Hardiq Verma
4)Ravikant

5)Divakar Sharma

(57) Abstract :

The present invention relates to a security system comprising of a GSM/GPRS communication module which transmits uiseaitdediface, a
wireless internet connectivifpr transmitting and receiving data, a memory in which data of said system is stored and a server which comr
with the memory and internet. In the present information, the system uses two methods to unlock the vehicle namehsdirstly tnobié numbe
inside the module and secondly by adding a security pin to unlock the vehicle.
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(54) Title of the invention : A BIOMETRIC WHEELCHAIR CONTROL SYSTEM
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3)Surinder Singh
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(57) Abstract :

The present invention relates to a biometric @lbleair control system that comprises of a microcontroller 1 links with Printed circuit board (P
and user platform, a sensor module 4 for sensing the brain signals and connects with the port of said microcontradlesystétofor Mobile
Communicaibn (GSM) 2 module to communicate with control panel 3 and a power management unit to power the said device unit. ftof I«
the device unit is detected by internet of things (10T).
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(12) PATENT APPLICATDN PUBLICATION (21) Application N0.201811027931 A
(19) INDIA
(22) Date of filing of Application :25/07/2018 (43) Publication Date : 31/01/2020

(54) Title of the invention : A COMPOSITION FOR WATER FREE POST TANNING PROCESS IN LEATHER MAKING

(51) International classification :C14C3/0(|(71)Name of Applicant :
(31) Priority Document No :NA 1)COUNCIL OF SCIENTIFIC AND INDUSTRIAL
(32) Priority Date ‘NA RESEARCH
(33) Name of priority country :NA Address of Applicant :ANUSANDHAN BHAWAN, RAFI
(86) International Application No :NA MARG NEW DELHI-110001, INDIA Delhi India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No NA 1)VICTOR JOHN SUNDAR
(61) Patent oAddition to Application Number ‘NA 2)CHELLAPPA MURLIDHARAN
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

Disclosed herein is a composition comprises humectant and surfactant in a ratio ranging from 1:1 to 10:tafmipggtrocess of
leather without adding any water or any other medium. It relates to the treatment of tanned leather with a compositioseds ¢
herein, to avoid use of water or any other medium for leather processing. The process finds trempefidatisrapotential in the
tanning industry to ensure ebenign leather processing that does not add to environmental pollution as no effluent is genera
invention is therefore envisaged to play a crucial role in enhancing the economic andreentebdtenefits associated with tannin
industry. The disclosure relates to a process foiberign post tanning in leather making.

No. of Pages : 1No. of Claims : ¢

The Patent Office Journal No. 05/2020 Dated 31/01/2020 6096
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(54) Title of the invention : INVNEHICLE PAYMENT.
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Application :NA
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Filing
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(61) Patent
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Filing
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(62)
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Application :NA
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(57) Abstract :

The present invention relates to systems and methods comprising an interface system mawmeidlmwith a vehicle accessible transaction
system. A rear camera (1) is mounted on the rear of the vehicle, preferably on the bumper guard of a vehicle. The r(daricaomanacted to a
device mounted on the vehicle (2) capable of being moumtddeodashboard of the vehicle or other suitable position in the vehicle, where it
be visible to the driver. Such device mounted on the vehicle (2) mayirespaked with an avallet application or UPI module. The rear camere
is connected tahe device mounted on the vehicle by a transmitting and receiving assembly and capable of scanning and transmitting a Q
pasted at the floor of the merchant outlet to the device mounted on the vehicle utilizing a transmitting and receivilyy@ssEmepresent
invention also relates to an interface of Quick Response Codes (QR Code) or Unified Payments Interface (UPI) or anyaitRayNient
Address (VPA) of a vehicle along with a fuel lid display unit.
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(54) Title of the invention : PROCESS FOR ESTIMATION OF FREE FLUID CUT OFF VAIRROM NUCLEAR MAGNETIC
RESONANCE LOGS

(51) (71)Name ofApplicant :
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(31) Priority Address of Applicant :Pandit

Document :NA Deendayal Upadhyaya Urja Bhawan

No Nelson Mandela Marg, Vasant Kunj,

(32) Priority . New Delhi 110070, India Haryana

‘NA -

Date India

(33) Name (72)Name of Inventor :
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Filing
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Publication -
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(61) Patent
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Application “2
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Filing
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Application :NA
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Filing
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(57) Abstract :

The present invention relates to a process for estimation of Free Fluid Cuttoff value from Nuclear Magnetic Resonaneeeirothevppropriat:
selection of T2 cutoff is determidecomprising: processing the (NMR log data with 3 different T2 cutoff values along with standard cutoff 3:
estimate bound fluid volume & free fluid volume, wherein 4 sets of bound fluid volume (BFV) & free fluid volume (FFV)différdnt cutoff
values are obtained; computing Flow zone indicator using Formation tester permeability & porosity obtained from procassédMRplog witk
different T2 cutoff value; recomputing Flow Zone Indicator with the help of new estimated Bound Fluid Volemg&|lid Volume & porosity;
generating Crosplots between Flow Zone Indicator of formation tester & Flow Zone Indicator of NMR to know the realistic T2 cutoff value
considering the best matched Flow Zone Indicator for the realistic T2 cutoff value.
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(12) PATENT APPLICATION PUBLICATION A

(19) INDIA
(22) Date of filing of Application :25/07/2018 (43) Publication Date : 31/01/202(

(54) Title of the invention : EMULATINGCONTENT PLAYING ON AT LEAST ONE ELECTRONIC DEVICE ON AN
AUGMENTED REALITY ENABLED DEVICE

(51) (71)Name of Applicant :
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classificatiot Address of Applicant :416 Maetar

(31) Priority Dong, YeongtongsU, SuwonSl,
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(61) Patent
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(57) Abstract :

The present invention relates to emulating content playing on at least one electronic device on an augmented realthje(hé\éca In one
embodiment, receiving environment information associated with an augmeatitgl environment generated on the AR device, the augmentec
reality environment corresponding to a realrld environment including the at least one electronic device; generating a virtual window in the
augmented reality environment; registering a shdpleeovirtual window with the at least one electronic device in the augmented reality
environment; in response to the registration, pushing the content playing on the at least one electronic device tovilrelwisuemulating the
content playing on that least one electronic device for playing in the virtual window on the AR device; and transmitting a turn off sigretl tc
least one electronic device, the turn off signal being indicative of switching off the at least one electronic devieakwankel environment.

QIR i
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(54) Title of he invention : ROCKERSWITCH IN AUTOMOBILES

(51) (71)Name of Applicant :

Internationa:A61B0017000000,E05B0047060000,E05B0017200000,G05B0019100000,A61B000%| 1)Minda Industries Limited

classificatiot Address of Applicant :Village
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(57) Abstract :

The present subject matter relates to a reskgrch (300) comprising a housing (304) and a depeofile located within the housing (304). A knc
(306) is pivoted within the housing (304) above thtedtprofile at a point offset from a peak of the detent profile, said knob (306) defining tv
operablestates upon actuation by a user. A spiimeded plunger (308) attached to the knob (306) and configured to traverse theudienapon
actuationof the knob. The plunger (308) has a tip defined a radius of about 1.4 to 1.5 times the radius of the peak of theietEnttheaf a
movablecontact based switchirgrrangement (310, 302) is provided to selectively trigger adirstiit and a seand-circuit, based upon occurren
of a plurality of plungeipositions between the peak and recess at one side of the peak.

1 ]

first circuit second circuit
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(43) Publication Date :

(22) Date of filing of Application :25/07/2018 31/01/2020

(54) Title of the invention : FIBRE REINFORCED SHEAR THICKENING FLUIDS (STF) EFFECTIVE AT HIGHER
TEMPERATURES

(51) (71)Name of Applicant
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(86) Butola
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Publication *
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Filing
Date
(57) Abstract :

The present invention relates to a sutnom size fibre reinforced shear thickening fluids effective at higher temperatures.
Accordingly, a novel compaosition, comprising: composite of particle(s) and at least a fibre dispersed in a suspendiogmimerie
shear thickening fluid (STF), wheresaid STF is effective at higher temperatures, is described. The higher temperature refer:
temperature in the range of 30°C to 70°C. Further, the concentration of submicron size fibres can be in the rang€ob0tated -
solid content in the STtachieve varied ballistic performance under different environments.

No. of Pages : 1No. of Claims : ¢

The Patent Office Journal No. 05/2020 Dated 31/01/2020 6101



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201811028051 A
(19) INDIA
(22) Date of filing of Application :25/07/2018 (43) Pubication Date : 31/01/2020

(54) Title of the invention : RAINWATER COLLECTION, PURIFYING AND SUPPLY SYSTEM WITHOUT USING ENERG)
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(57) Abstract :

A rainwater storing, purification and supply system is disclosed. The rainwater collection, purifying and supply syst&rsiiiip@nergy comprises a covered
rainwater storage tank 1 consistingptrality of rainwater storage chamber3 frovided therein for cleaning rainwater therein. A rainwater inlet pipe 9 having
10 being provided for facilitating rainwater supply into the first chamber 4 of the rainwater storage tank 1. An invieaigeddUhater pipe 15 being provided such
to facilitate supply of rainwater from the first chamber 4 to the second chamber 5 as and when water level reacheetmmpdedeight in the first chamber 4.
Another inverted U shaped water pipe 20 bgingvided such that to facilitate supply of rainwater from the second chamber 5 to the third chamber 6 as and v
level reaches to a predetermined height in the second chamber 5. A rainwater outlet 25 being provided with the thirl tchsumpipécleaned water to a carbon
filter 8 provided to filter rainwater and supplying the same into fourth chamber 7 provided to store filtered and pueifigtbvesn. A filtered rainwater outlet being
provided with the fourth chamber 7 so as to supply étleaind purified water to water supply line provided to supply purified water to flats on different floors o
multistory building. (Fig. 1)
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(31) Priority

Document :NA
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of priority :NA
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Application :NA
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Filing
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(61) Patent
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SECTOR 15, ROHINI, GROUND
FLOOR, NEW DELHI NORTH
WEST 110085,ndia Delhi India
(72)Name of Inventor :
1)VIRENDRA KUMAR

(57) Abstract :

The invention relates to a restaurant system, comprising at least one kitchen area for cooking and/or preparing neale@uyd/erat least one
customer area, in parti@r with one or more tables for restaurant customers, wherein the kitchen area and the customer area are connect
& Drinks Delivery Train, wherein the Food & Drinks Delivery Train is designed to deliver meals and/or beverages fromitigeaczedi the
customer area , and wherein multiple delivery Trains works on a main Track with help of a locking mechanism and alldWadese Track all
the time to deliver meals and/or beverages from the cooking area to the customer area in a tinheraffinem

On Ancokd app when
No ke pressed s s are i
Kichen

Kichen OrFood
Losding hes L

-
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(54) Title of the invention SYSTEM AND METHOD FOR FACILITATING AN INSTANCESPECIFIC USER INTERFACE
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(61) Patent
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1)RAHMATHALI, FathimaFazlina
2)DURAISWAMI , Akilla
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4)LAKSHMIPATHY, Sridhar
5)SIVAKUMAR, Prasanna

(57) Abstract :

In certain embodiments, an instargecific user interface may be facilitated via erdiggociated application metadata. In some embodiments
aaess information associated with an entity may be provided to one or more servers via a first executable instancessraapalitation during
a launch of the first executable instance. Based on the access information, application metadata astothatedtity may be obtained via the
first executable instance from among a set of application metadata during the launch of the first executable instaticeapblération metadat:
indicates data fields that correspond to data accessible totitye Based on the application metadata, the data fields may be loaded for a use
interface of the first executable instance during the launch of the first executable instance. One or more of the aeta ieldeesented via the
user interface of therkt executable instance.
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(57) Abstrat:

An online system and method for transferring the information comprising the steps of: registering users using its @adesttatsy the same
over a database; identifying the location of user through the GPS module; popping the informatigntoeaginocation on the home screen of (
facilitate searching information and filtering the same aspeEuwser choi ce; facilitate creation of
picture and any other multimedia form including literary and artistic module; approving or rejecting the information upjdadadser; facilitatin

blocking of unwantednhformation, setting up alarms for specific kind of information, push notifications.
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(54) Title of the invention : SYSTEM FOR VOLTAGE REGULATION AND PROTECTION OF A LIVING BODY FROM
ELECTRICAL SHOCK
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(32) Priority Date :NA Address of Applicant :4/1 AZAD SQUARE, SOUTH
(33) Name of priority country ‘NA MALAKA ALLAHABAD UTTAR PRADESH -211003, INDIA
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(57) Abstract :

The invention is related to theSystem (500) of voltage regulation in electrical supply and safety of human (507)froah electric
shock.The System (500) comprises an Input voltage range adjuster circuit (501), a Range Adjusting Electrohér Cid)b), an
input-output voltage display circuit (504), a variable auto transformer, an electric motor (134), avoltage protection circuit(5€
electronic controller (137). The present invention solve the problems of prior art of the smemattioopand efficiency of voltage
regulation in electrical supply.
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(57) Abstract :

The present disclosure discloses a mechanicapegtered safety apparatus for detecting failure of at least one of power Bozad 6r bottom nu
by sensing relative motion between a load carrying element and a power screw. Upon detecting failure a clutch is adackeththbbad

carrying element in its place.
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(57) Abstract :

In our day today life we require many mechanical toolgdrform various tasks but unfortunately its not possible for us to carry all the tools &
time, especially when we are travelling. Hence we always prefer to have a multitasking tool, which can solve variou®pusparse we can car
it easly as it would not occupy much space, especially when we are travelling through two wheelers it becomes necessargdaronsgact too
SO as to save some storage space, hence keeping this requirement of modern life in mind this universal Allerb&ey esigned, its very
compact and this single tool can fit to various sizes within some specified limits.
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(57) Abstract :

Today the wind Turbine have become very popular as one of the nonconventional source of producing Electricity, thoughttl
of Electric Power being thus obtained is not very large, but today hlsrbeen good innovations to construct such wind turbine
which may produce up to IMW to 4.2MW of Electric Power and so a network of wind turbines is established to produce ele
power at large scale, but it requires lot of Investment and thereforadthection cost per unit of electricity is Rs. 4 to Rs. 6, whi
not at all fascinating commercially viable. If these wind Turbines are constructed and erected with less investmeraset @are
such a technology, which is not so complex and abedduce much more amount of electric power such that the cost of prodi
per unit is equivalent to the rate of production of Electric Power by means of conventional sources, such as Hydro PovardP
Thermal Power Project. We have therefore ingdra very simple technology for constructing and erecting wind turbine, which
produce almost double amount of electric power and may need less investment.
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(57) Abstract :

The present invention relates to andrip NMR probe, particularly suitable for low cost, miniaturizealsyto-built, portable, and benetop
Nuclear Magnetic Resonance (NMR) spectroscopy. ThehimNMR probe is developed by using planar spiral coil fabrication on double side
printed circuit board using in house low cost fabrication technique. The ddgigm probe is produced using Computer Simulation Technology
(CST) 3D 2017 tool.
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